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LEGISLATIVE ASSEMBLY.
Tuesday, 1st February, 1927.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President in the Chair.

MEMBERS SWORN:

Mr. C. Duraiswamy Aiyangar, M.L.A. (Madras ceded districts and
Chittoor: Non-Muhammadan Rural);

Sir Hari Singh Gour, M.L.A. (Central Provinces Hindi Divisionsy
Non-Muhammadan); and

Dr. Lodhi Karam Hyder, M.L.A. (Agra Division: Muhammadan
Rural).

QUESTIONS AND ANSWERS.

ABoLITION oF STaMP DuTties oN CHEQUES.

155. *Kumar Ganganand Sinha: How far has the consideration of the
question of the abolition of stamp duties on cheques progressed? How is
the adjustment of the Meston award going to be made in the new ecir-
cumstances? What is going to be the financial relationship between the
Government of Bihar and Orissa and the Government of India on the
abolition of the duty?

The Honourable Sir Basil Blackett: The Government accept the recom-
mendation of the Currency Commission that the stamp duty on cheques
should be abolished and are considering the question of further procedure.

PusLicaTioN or TexTs oF SourH INpian INsCrIPTIONS.

156. *Eumar Ganganand 8Sinha: (a) Has the attention of the Govern-
ment been drawn to an article entitled ‘‘ Inscriptions ' by Vishnu Gupta
published in the Hindustan Times, Saturday, December 11, 1926 (Late

Dak Edition)?

(b) If 8o, will the Government be pleased to state why publication of
the Texts of South Indian Inscriptions has been delayed? What arrange-
ments, if any, are being made for the quick publication of the geries?

The Honourable Mr. J. W. Bhore: (a) The Government of India have
seen tho article referred to.

(b) Difficulties have been experienced in the actual pri
volumes. But the whole matter is now being carefully
efforts will be made to expedite the printing.

[ ]

o ( 827 )

nting of theso
examined aud

A



328 LEGISLATIVE ASSEMELY. [1sT Fes. 1027.

Derence Force Biin in KeNva.

157. *Kumar Ganganand Sinha: (a) How far will the Indians be affect-
ed by the Defence Force Bill about to come up for discussion in Kenya?

(b) What are the provisions of the Bill?

(c) Have the Government of India exchanged any communication with

the Kenya Government, regarding the same? If so, will the Government
be pleased to lay the correspondence on table?

The Honourable Mr. J. W. Bhore: (a) The Bill is not applicable to non-
Europeans.
(b) A copy of the Bill has been placed in the Library of the House.

(c) The reply to the first part of the question is in the negative. The
second part, therefore, dées not arise.

OreNiNG oF AIrR Ma1n SErvice.

. 158. *Eumar Ganganand Sinha: (a) Will the Government be pleased
‘to state the probable date of the opening of the regular Air Mail Bervice
between London and Calcutta?

(b) How far has the arrangement for the same progressed and what
are the obstacles in its way?

(c) What are the proposed routes and plans for the service?
(2) How far will the Indian exchequer be required to meet the initial
and running cost?

The Honourable Sir Bhupendra Nath Mitra: (a) No such service is at
present contemplated.

(b), (c) and (d). Do not arise.

Rouxp Tapre CoNFERENCE IN SOUTH AFRICA.

159, *EKumar Ganganand 8inha: (a) Will the Government be pleased to
state the information, if any, received regarding the Round Table Confer-
ence in South Africa?

~ The Honourable Mr. J. W. Bhore: The attention of the Honourable
Member i invited to the reference which was made on this subject by
His Excellency the Viceroy on the occasion of the opening of the present
session of the Legislative Assembly.

IncrEasE OF Porr-Tax oN Ixpians 18 KExnva.

160. *Eumar Ganganand Sinha: (a) Will the Government be pleased
to lay on the table the representation submitted by: Mr. D. B. Desai under
the authority of the Indian Citizen's Association regarding the increase of
poll tax on Indians in Kenya?

(b) What action, if any, are Government taking on the representation?
If no action is being taken, why? How does the matter stand now?

The Honourable Mr. J. W. Bhore: (a) As Mr. D. B. Desai's representa-
tion has already appeared in the public press, it is unnecessary to lay it
on the table of the House. A copy will be supplied to the Honourable
Member if he desires. ‘ .

c



QUESTIONS AND ANSWERS. 329

~ (b) Ordinances have recently been passed in Kenya imposing poll-taxes
of B0 and 20 shillings per head on European and Indian adult males res-
‘pectively, for the purpose of raising funds to cover the cost of education
‘m those communities. Government are in communication with the Colo-
nial Government on the subject.

ConsTrUcTION oF BraxcH Live rroMm PurNEA To MURALIGANJ.

161. *Eumar Ganganand Sinha: (¢) Will the Government be pleased
o give full information regarding the proposed project of having a branch
line connecting Purnea (Eastern Bengal Railway) with Muraliganj and
lay reports, plans &nd other connected papers on the table?

(b) Have they received any representation regarding it? If so, to what
effect ?

(¢) Have the officers deputed for survey work and for drawing up the
plan considered the question of branching off the new line from XKasba
(Eastern Bengal Railway) instead of from Purnes, keeping in view:

(i) the less expenditure in laying lines, the route being straight;

(ii) Kasba being a greater trade centre for raw products than
Pures;

(iii) less expenditure in the purchase of lands; and

(iv) opening up of the part of the country quite unserved by the
railways? '

(d) If so, what are their findings? If not, do the Government propose
‘to inquire into the question? -

() Will the Government be pleased to lay on the table the full report
-of the officer who was first deputed to survey the area for the construction
of the branch line from Purnes to Muraliganj, showing his reasons for hold-
ing the view that the line would be unremunerative? If not, will the Gov-
ernment be pleased to state reasons for the same?

The Honourable 8ir Oharles Innes: We have no project for a branch
going as far as Muraliganj. There is a project for a line from Purnea to
the neighbourhood of Dhandaha which is now being surveyed; we have
not yet received the survey report and other documents regarding it. The
officer conducting the survey will probably in any case examine the desira-
bility of the branch taking off from Kasba instead of Purnes; but in order
that it should not remsin unexamined, I am having & copy of the
Honourable Member's question and this reply sent to the Agent of the
Eastern Bengal Railway,

Equrruext or MeroaNTiLE MariNe TraINING SHIP.

162. *Kumar Gangnnsnd Sinha: Will the Government be pleased
to state if the training ship for imparting naval education to Indian
‘boys has been equipped? If not, what is the delay in the same?

The Honourable Sir Charles Innes: The Royal Indian Marine ship
"Dufferin’’ is being converted into a training ship and it is hoped that it
will be rbady for yse 8s a training ship by August or September next.

» A s
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330 LEGISLATIVE ASSEMBLY. [1sT Fen. 1927,

REcoMMENDATIONS OF INDIAN MERCANTILE MARINE COMMIITEE.

168. *Kumar Ganganand 8inhA: Have the Government given any
effect to the recommendations of the Indian Mercantile Marine Com-
mittee? If not, will the Government be pleased to state the reasons
for not giving effect to such recommendations ?

The Honourable Sir Oharles Innes: As I have already told the Honour-
able Member in reply to another question, the §.8. ‘* Dufferin ' is being
adapted as a training ship for deck officers and is expected to be ready for use-
by Beptember next. For the rest I would refer him to the debate in this.
House last March.

IxsupriciENCY OF NoN-MUBAMMADAN SEATS FOR PURNEA DisTRICT.

164. *Kumar Ganganand Sinha: Will the Government be pleased
to state why there is only one Non-Mahomedan constituency in the
Purnea District whereas there are two Mahomedan constituencies in the
District for the Bihar and Orissa Council seats? What is the principle
by which the seats have been distributed? Is any change possible in
the present state of things? If so, how and who is the competent autho-
rity to bring about the change and what are the necessary conditions
for having one more Non-Mahomedan seat in the District?

The Honourable Sir Alexander Muddiman: As is explained in paragraph
15 of the report of the Franchise Committes, the relation between muslim
and non-muslim representation was fixed, not from district to district, but
by allocation of the gross representation suitable for each provinee and in
conformity with the Lucknow Pact. The method of distributing the alloca-
tion made to each community is shown on pages 65 and 66 of the report.
It was a matter of adjusting rival claims within each community and did
not permit adjustments between communities in individual districts.

No change is contemplated.

ConstiTuTioN ofF RESERVE BaNks.

165. *Kumar Ganganand 8inha: When are the Government going
to establish Reserve Banks as recommended by the Royal Commission
on Indian Currency? How will they be constituted and controlled and
where located? What will be the nature of Government work to be done
by the Imperial Bank opened in the various muffasil areas after the
establishment of the Reserve Bank?

The Honourable 8ir Basil Blackett: The attention of the Honourable
Member is invited to the Gold Standard and Reserve Bank of India Bill
published in the Gazette of India Extraordinary on the 17th January, and
introduced into this House on the 25th January, 1927.

Vizaaaratam Harsour Prosecr,

166. *Kumar Gangapand Sinha: Will the Government be plessed
to state how far the Vizagapatam harbour project and the construction
of the Raipur Parvatipur line have progressed? '

L]
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Mr. A. A, L. Parsons: A statement containing the information asked
for is laid on thd table.

Statement showing progress of work on the Raipur-Parvatipuram Railway Construc-
tion and the I}zzagapatam Harbour Development Scheme up to 31st December

1926.

Raipur-Parvatipuram Reilway Construction.—About 10 per cent. of the work has
been completed.

Vizagapatam Harbour Development Scheme.—Work is in progress on the whole
length of the wharf, which is to consist of three berths and the sinking of monolith
wells has commenced. A rock breaker and dipper dredger has been employed on
dredging work for more than six months with satisfactory results. A suction dredg:}
has now arrived and .in the meantime floating and shore pipe lines have been comple
and a dredger workshop has been erected. A tug boat and a combined water and
.anchor boat have been delivered and two rock barges are expected shortly. An
intermediate bund as well as the bunds round the power house site have been com-
pleted and a containing bund on the east side of the harbour site is nearing comple-
tion. The removal of the rock of Durga Hil: has been completed and the area is
now available for re-arrangement of -rsﬁway lines of the wharf station, ‘which will
be taken up as soon as the shigping conditions permit. Levelling and draining of the
site for bungalows is approaching completion and a layout for quarters has been
Erapared. The distribution of sites in one of the new village is in hand. A dispensary

as been opened. Schemes for sewage and town planning have been prepared in
consultation with the municipality and malarial surveys of the suburban area have

carried out. A marine survey to investigate the sand travel and formation of
the bar has also been completed.

Cosr or INpIAN EXCHEQUER OF SINGAPORE SCHEME.

167. *Kumar Ganganand Sinha: (a) Will the Government be pleased
to state the amount which India shall have to contribute towards the
Singapore scheme?

(b) Are they aware of the amount of money to be contributed by
other countries within the British Empire towards the same? If so, will
they be pleased to state them?

_ Mr. G. M. Young: (a) The attention of the Honourable Member is in-
;Tlt.edr? go the reply given on the 28th January, 1926, to unstarred question
0. 76.

' (b) The Government of India are not aware of the amount, nor are
they concerned with it.

Repuction or Fares ox EasterN BENGal Rarnway,

168. *Eumar Ganganand Sinha: (¢) Will the Government be pleased
to state why the Eastern Bengal Railway is still continuing to realise
pre-war fares?

(b) Is there any possibility of reduction in the near future? If so, how
soon? If not, why?

Mr. A. A. L. Parsons: (a) I lay on the table a statement showing the
pre-war and existing fares on the Eastern Bengal Railway from which it
will be seen that this railway is not levying pre-war fares.

(b) The Agent has introduced certain returp journey tickets at reduced
fares and is watching, the offect. In view of the fact that the Eastern

¢ ]



332 LEGISLATIVE ASSEMBLY. [1sT FEB. 1927.

Bengal Railway has only lately been able to pay its way again, it is nof
able to afford a general reduction of fares.

Statement showing lhe pre-war and existing Fures on the Eastern Bengal Railway.

Pre-war fares. Existing fares.

I Class . . . 18 pies all distances | 1—150 miles . . . 80 pies.

Additional distance . . 20 ,,
II Class . . . 9, » 1—150 miles . . . 15 ,,
Additional distance - . . 10 ,,
Inter Class . . 4, ” 1—150 miles . . . 6 ,
Additional distance . . 41 .

Mail.
III Class . . 2% 4 . 1—150 miles . . . b

Additional distance . . 4

Ordinary.

All distances 8% .,

169. (Not put.)

TuMrrovED WaITING SHEDS AT LooP LINE StaTIONS OF EAsT INDIAN
RaiLway.

170. *Kumar Ganganand Sinha: (a) Is it a fact that there are
waiting sheds only on one side of most of the Loop line stations of the
East Indian Railway?

(b) Has the attention of the Government been drawn to the fact that the-
passengers who have to catch trains at odd hours suffer great hardship in
sun, rain and cold on that account? ‘

(¢) Do Government propose to remove these Inconveniences in the
near future? If so, when?

Mr. A. A. L. Parsons: Last year waiting halls or sheds for 8rd class
passengers were built for at 10 stations on the East Indian Railway. The-
Government are not aware of the exact position on the loop line but will
send the question on to the Agent.

Trarric IuPROVEMENTS TO FACILITATE CoaL TraDE.

171. *Kumar Ganganand Sinha: (a) Will the Government be pleased
to state what the tendency of the traffic movement is with regard to the
coal trade?

(b) What do the Government propose to do in this respect with & view
to facilitate coal trade?

Mr. A. A. L. Parsons: I am not sure that I understand what the mean-
ing of the Honourable Member’s question is. If he wishes to know whe-.
ther the total volume of coal traffic on the Indian Railways has been in-
creased by the reduction made in long distance coal freights, I may in-
form him that between 1st April, 1926, and 1st January, 1927, we carried”
798,988 wagons loaded with coal and coke as compared with 789,452 in the-
corresponding period of 192.5-26. Thus, there was & small increase of
4,534 wagons. We have no specific action in contt:mplation‘in ‘the near
future. .
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, AppitioNar CrareE oN Sorr Cokk.

172. *Kumar Ganganand Sinha: Will the Government be pleased
to state what the Government is going to do with regard to the additional
charge of -/4/6 per ton over and above freight on all soft coke coming to
Calcutta stations?

The Honourable Sir Oharles Innes: The reason for the extra charge of
-/4/6 per ton on soft coke at Celcutta is that it has to be levied at
certain Calcutta terminal stations on account of the Howrah Bridge toll
and the toll is paid to the Port Commissioners, the working agency for the
Howrah Bridge.

Government therefore do not propose to take any action in the matter.

New Ronuineg Stock on EasreEry Benear Rarnway purine 1926-27.

178. *Eumar @anganand Sinha: Will the Government be pleased
to state how much new rolling stock has been constructed by the
Hastern Bengal Railway so far, in the year 1926-27?

Mr. A. A, L. Parsons: During the period 1st April, 1928, to 81st Decem-
ber, 1926, the rolling stock constructed in the Eastern Bengal Railway
shops was as follows:

Coaching stock bogies . . . . . 61
Coaching stock 4-wheelers . . . . . . .2
Goods stook (Departmental) 4-wheel . . . . . 4

OVERCROWDING ON BENGAL aND NorTH-WesTERN RaiLway.

174. *Eumar Ganganand Sinha: (¢) Will the Government be pleased
to state what steps if any the Railway Board have taken to bring to the
notice of the Bengal and North-Western Railway authorities the incon-
venience suffered by the travelling public owing to overcrowding with a view
to remedy the same?

(b) If no step has been takem, why? ,
Mr. A. A, L. Parsons: (a) and (b). The Railway Board have brought

to the notice of the Bengal and North-Western Railway the necessity for
accelerating the building programme of third class carriages.

Damage aND Jioss or Fruir Packacks oN Ratmwavys.

175. *Eumar Ganganand Sinha: (¢) Has the attention of the Govern-
ment been drawn to the damage and loss of large number of fruit packages
carried by the Railways?

(b) How many complaints of this nature have been received durine
the current year by the various State managed Railways?

(¢) Are the Government aware of the fact that in a majority of cases
the sufferers though greatly injured do vot lodge any complaint? .

(d) What action, if any, do the Government propose to take to prevent
such damages and losses?

Mr, A, A. L. Parsons: (a) The attention of Government has not
recently been drawp to this matter,
L]
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(b) We have no information.

(c¢) No.

(d) The subject has received and is receiving continuous attention by
railways, but the main difficulty experienced is the insecure manner in
which consignments of fresh fruit are packed. The remedy for this
obviously rests with despatchers.

AccipeNts owING TO OVERCROWDING ON BENGAL aND NoRTH-WESTERN
RarLway.

176. *Eumar Ganganand 8inha: (a) Are Government aware that as
a result of overcrowding on the Bengal and North-Western Railway main
line trains and of improper arrangements at the Railway stations many
accidents happen at frequent intervals?

(b) If so, what steps are they taking to prevent the same? If not,
will the Government be pleased to state what mvestxgatlons have been
made to ascertain the same?

Mr. A. A. L. Parsons: (a) No, Sir.
(b) Does not arise.

ExtexsioN or AssaM BENGan Rarnway LiNE To SHiLLoNG.

177. *Kumar Ganganand Sinha: Is there any proposal under con-
sideration regarding the extension of the Assam Bengal Railway line to
Shillong? If so, will the Government be pleased to state in what stage
the proposal or the scheme is and when and how the same is likely to
fructify ?

Mr. A. A L Pusons A connection by rail between Bhillong and Pandu
has often been mooted, but as there is a good motor road and moto?
service between the two places, it is not likely to be a paying proposition
and there is no present intention of taking it up.

Eumianration oF SaNtars mo AssaM Tra GARDENs.

178. *Kumar Ganganand S8inha: 1Is it a fact that the emigration of
a large number of Santals and other indigenous working class people from
the gantal Parganas to the Assam tea gardens and other places is one
«f the causes of the decrease of the Santal population in the district? If
the answer be in the affirmative what steps are being taken to check the
same; if in the negative, will the Government be pleased to state reasons?

The Honourable Sir Bhupondra Nath Mitra: The answer to the first
part of the question is in the affirmative; but it should be added. that
the proportion of emigrants from the Santal Parganas who go to the Assam
tea gardens is very small. Government are taking no steps to check the
emigration as they believe that it is not in the best interests of labourcrs
or of the country as a whole that labour should be prevented from going to
those areas where it is in demand.

Kumar Ganganand 8inha: Have the Government colleoted any statis-
tics with regard to that?

The Honourable Sir Bhupendra Nath Mitra: Yes, Sir, we have  got some
statistics.
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Eumar Ganganand Sinha: (Will the Government be pleased to lay
them on the table. -

The Honourable Sir Bhupendra Nath Mitra: I shall be glad to show
them to the Honourable Member if he cares to see them.

SATYAGRAH IN PATUAKHALL

179. *Eumar @Ganganand Sinha: Have the Government of India inter-
-changed communications with the Bengal Government regarding the
Satyagraha carried on in Patuakhali as a result of the stoppage of a Hindu
religious procession? If so, will they be pleased to lay the same on table
-and state the present condition of the movement? .

The Honourable Sir Alexander Muddiman: The Government of India
have not been in communicution with the Government of Bengal in con-
nection with the incidents in Patuakhali, which they regard as essentially
a matter for the Local Government.

Facrs rEGarRDING MuURDER OF SwaMI SRADHANAND,

180. *Kumar Ganganand Sinha: Will the Government be pleased to
‘state all the facts regarding the murder of Swami Sradhanand so far avail-
able to them indicating whether or not there was any organised conspiracy
for the purpose?

The Honourable Sir Alexander Muddiman: As the Honourable Member
must be aware, the case is before the Courts and it would not therefore
be proper for me to make any statement on the subject.

PrrurssioN 10 Mr. SaTvexora CHANDRa MITRA TO ATTEND MEKTINGS OF
THt ASSEMBLY.

181, *Kumar Ganganand Sinha: Will the Government be pleased to
state whether or not Mr. Satyendra Chandra Mitrs, a Bengal detenue, will
'be allowed to pttend the meetings of the House? If not, why not? When
will he be released?

The Honourable Sir Alexander Muddiman: 1 would refer the Honour-
‘able Member to the statement I made in this House on the 21st January
in connection with the debate on the motion of adjournment.

182. (Not put.)

188, 184, 185. (Answered on 81st January 1927, vide pages 188—80 of
these Debates.) ’ .

Inp1ans 1N SvPERIOR SERVICES IN INDIA,

186. *Eumar Ganganand Sinha: Will the Government be pleased to
‘state whether the percentage of Indians in the superior services of India
as recommended by the Lee Commission is to be taken for India as a
whole or for each province separately and India collectively? What is the
policy and programme followed with regard to Indianisation in each of the
‘provinces of India with regard to each of the superior services?

The Honourable Sir Alexander Muddiman: The recommendations of the
Lee Commission are to be taken as applying to India as a whole. In respeédt
of certain services the rates of rceruitment adopted in different provinces
differ, but the proportions recommended by the Commission are maintained
for India as a whole. As regards policy and programme, I would refer
the Honourghle Member to the answer whiash I gave to Khan Bahadur
‘Ghulam Bari's questipn on the 25th August, 1925.

L]
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RecruitMENT oF INDIANS TOo SupERIOR SERVICES FROM PROVINCIAL
SERVICES.

187. *Kumar Ganganand 8inha: Has the attention of the Government
been drawn to the insufficiency of recruitment in the superior services of
India from the Provincial services? If so, what steps are being taken to
bring it to the level recommended by the Lee Commission,?

The Honourable Sir Alexander Muddiman: In the Irrigation Branch
of the Indian Bervice of Engineers, the recommendation of the Lee Com-
mission that 20 per cent. of the future recruitment should consist of pro-
motions from the Provincial services has already been introduced. Officers
so promoted enter the Indian Service of Engineers at o low point on the
gradation list and consequently no question nrises of interference with
the legitimate prospects of existing members. In the other services which-
will remain on an all-India basis, in which promoted officers enter the-
gradation list at a higher point, it has always been the intention that the
proportion of posts filled by promotion from the Provincial Services should
be increased gradually up to the proportions recommended by the Lee
Commission or, where the Commission made no specific recommendation,

up to a suitable ratio. Any other system would involve grave injustice
to the existing members of the services.

- Kumar Ganganand Sinha: What does the Honourable Member mean
by the word ‘‘gradually’'?

The Honourable Sir Alexander Muddiman: “Gradua;liy”. Sir? I think
the word can be found in the dictionary. :

Mr. Chaman Lall: Does it mean that the Honourable Member is likely

to take a number of years to work up to the proportions recommended by
the Lee Commission?

The Honourable Sir Alexander Muddiman: It probably imeans that it
will take some time. Gradually means by grades.

Mr. Ohaman Lall: Has it the same meaning as that given to the word
in regard to the Government of India Act?

The Honourable Sir Alexander Muddiman: I should think, Bir, the word
used in either conmection would have the same meaning.

) .
IND1ANISATION OF SCPERIOR SERVICES IN INDIA.

188. *Kumar Ganganand Sinha: Will the Government be pleased to
state : —

(a) the authorised strength of the various superior services left open
to Indians before the publication of the Lee Commission
report;

(b) the number of Indians appointed to those services before the
publication of the report;

(0) the authorised strength of the various superior services left open
to Indians after the acceptance of the recommendations of

the Commission by the Government of India and the Britisk
Government ;

(d) the number of Indians so far belonging to those services;

~ L
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(¢) the rate at which appointments are being made;
(f) the time it will take to reach the sanctioned strength; and

(9) why the sanctioned percentage of Indians have not immediately
been appointed?

The Honourable Bir Alexander Muddiman: I am not very clear as to the
exact information which the Honourable Member requires, but he will
find in annexure III to Questionnaire 1 of the Lee Commission’s report
a statement showing the scales on which Indians were being recruited at
that time for the all-India services and in Chapter V of the report the
detailed recommendations of the Commission for Indianization in the future
which have been accepted and are being carried out. I would invite the
attention of the Honourable Member to the fact that the proportions laid
down are proportions of recruitment and these can only change the actual
composition of the various services gradually as retirements take place
and new recruits join, but the sanctioned percentages of direct recruitment
are being applied-

Prowmorion rroM Provincian Crvin Seavice To INprax Civin SErvIcE IN
Biaar aND Onrissa.

189. *Eumar Ganganand Sinha: Will the Government be pleased to.
state how many persons in the Provincial Civil S8ervice of Bihar and Orissa
have been raised to the Indian Civil Service grade? What percentage of
the total strength of officers in the Indian Civil Bervice in Bihar and
Orissa are Indians and how does it stand in relation to the general recom-
mendsations made by the Lee Commission? '

The Honourable Sir Alexander Muddiman: The number of officers of
the Provincial Civil Service of Bihar and Orissa and members of the Bar
holding listed posts is eight. This number is 11.8 per cent. of the number-
of superior posts on the Indian Civil Service cadre in Bihar and Orissa.
The percentage recammended by the T.ee Commission to be filled eventu-
ally by promotion from the Provincial Civil Service (which will also in-
clude appointments from the Bar) is 20. This percentage will be worked
up to gradually as explained in my answer to question No. 187.

Mr. B, Das: Do I understand that in the Provincial Service of the
Bihar and Orissa Government there are not sufficient men to raise it to
that 20 per cent.?

e Honourable Sir Alexander Muddiman: No, the Honourable Member
sh®fld not draw that implication from my answer.
Kumar Ganganand Sinha: How long will it take to reach the requi-
site percentage?
The Honourable Sir Alexander Muddiman: I am unable to say. It
depends, on retirements, the creation of new appointments and other
things of that kind.

Cowstirorion or Civit MEprcat. Service anp Rovar, Anmy MEDICAL
. Corrs.

190, *EKumar Ganganand Sinha: (q) Will the Government be pleased
to state whether the Civil Medical Service and the Royal Army Medical
Corps (India) have been constituted in agcordance with the recommenda-
tion of the Lee Commission? If not, when will they be constituted?

'] L ]
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(b) If the answer to (¢) is in the affirmative, will the Government be
pleased to state what is the minimum number of British officers to be
maintained in the Civil Medical Bervice, the total strength of such service
and the method of recruitment so far followed? What are the rates of pay
and other conditions of the Civil Medical Service?

Mr. G. M. Young: (a) The Secretary of State has not accepted the Lee
Commission’s proposal to institute a Royal Army Medical Corps (India).
The Provincial Civil Medical Services have not yet been established; nor
is it possible just now to say when they will be established as their con-
stitution and other important connected matters are under consideration
by the Secretary of Btate.

(b) Does not arise.

Lieutenant-Oolonel H. A. J. Gidney: May I know, Bir, since the
Secretary of State has refused to accept the recommendations of the Lee
Commission so far as the medical services—civil and military—are con-
cerned, whether it is proposed to substitute them by any other
measure, and, if so, whether a Committee will be appointed to do so?.

Mr. G. M, Young: As I have already stated, Sir, the constitution and
principles of the Provincial Civil Medical Services are under consideration
by the Secretary of State and it is impossible for me to make any state-
ment at the moment.
¥
Periop o PeroBaTion oF OFFICERS oF THE INDIAN AND ProvINcIAL

Porice Service.

191. *Eumar Ganganand Sinha: Is it a fact that the Police officers in
the Provincial service are confirmed after two years whereas those in the
Imperial service as soon as they pass the departmental examination? If
so, will the Government' be pleased to assign reasons for and indicate the
undgrlying policy in making such a distinction in the matter of confirma-
tion

The Honourable Sir Alexander Muddiman: It is a fact that officers of
the Indian Police Bervice may be confirmed as soon as they have passed
the tests and examinations prescribed.

It is within the power of each local Government to make regulations
for the provincial services under its control. The Government of India are
not in a position to say what regulations are in force in any particglar
province or to assign reasons for any particular rule that n local Go -
ment may have introduced.

ATPOINTMENTS oF INDIANS To INDIAN Porick SERVICE siNce 1024.

192, *Eumar Ganganand Binha: Will the Government be pleased co
state the number of vacancies caused in the Indian Police service in Bihar
and Orissa since the publication of the Lee Commission report? How
many Indians were appointed to those posts?

The Honourable 8ir Alexander Muddiman: The number of officers
appointed to the Indian Police Service in Bibar and Orissa since May
1024 is 9, 5 of whom were Indians. One more Indian is about to be
appointed on the results of the examination held in November last.

L
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APPOINTMENTS oF INDIANS TO INpIAN CrviL SERVICE IN BIHAR AND
ORissa sINcE 1924,

© 198. *Eumar Ganganand Sinha: Will the Government be pleased to
state the number of vacancies caused in the Indian Civil Service in Bihar
and Orissa since the publication of the Lee Commission report? How many
Indians were appointed to those posts?

The Honourable Sir Alexander Muddiman: Since May 1924 eleven
officers have been appointed to the Indian Civil Service in Bihar and

Orissa.  Of these seven were Indians,

REcrRUITMENT OF INDIANS ON INDIAN RaILways.

104, *Eumar Ganganand Sinha: Will the Government be pleased to.
state if the Communiqué on the subject of the recruitment of Indians
referred to on page 66 of the Report by the Railway Board on Indian Rail-
ways for 1024.25 has been issued? If so, when? If not, when will it be-
issued and why has it been delayed?

Mr. A. A. L. Parsons: A Press Communiqué was issued by the Railway
Board on the 15th July, 1926.

Watcn aND Warp DEePARTMENT FoR STATE RalLways,

195. *Kumar Ganganand Sinha: Will the Government be pleased to
state whether they have received reports of the working of the Watch and
Ward Department from the Railways that have got it? Where are they,
if they have been published? Have the Government or the Railway Board
published any statement or expressed any opinion regarding the same?
If 80, how snd when? Do the Government or the Railway Board propose
to create the Department in such of the Btate managed railways as do not

at present have it?

Mr. A, A. L. Parsons: We do not receive or publish specific reports or
statements on the working of the Watch and Ward Departments of the
various railways, though it is customary for the Agents to mention the
working of the Department in their annual report if there is anything
deserving of special comment. I will send the Honourable Member, if
he wishes, a summary of the latest remarks of individual Agents, but in
general they merely bear witness to the success of the Department in
preventing thefts, reducing claims for compensation, and stopping travel-
ling without tickets. The creation of a Watch and Ward Department on
the North-Western Railway is under consideration; it is the only State-
managed railway which has not got one.

RecrUITMENT oF INDIANS FOrR PoLiTicar DErarTMENT.

196. *Kumar @Ganganand Sinha: Will the Government be pleased *o
state the class of services from which Indians have been recruited to the
Political Department from the year 1924 onwards?

Mr. E. B. Howell: Indians have been recruited to the Political Depart-
lé'lent_- from the Indian Civil Service, the Indian Army and Provincial Civil
ervices. o

L]
L]



340 LEGISLATIVE ASSEMBLY. [1sT Fes. 1027.

ATPOINTMENTS DURING 1920-27 To IMPrERIAL CusTOoMs SERVICE, *

o197, sEamar Ganganand Sinha: How many appointments, if any,
have been so far made in the Imperial Custom Service in the year 1926-
27? How many of them are Indians?

The Honourable Sir Basil Blackett: One appointment was made in
1926-27. The recruit was not an Indian.

INDIANISATION OoF Surcrion ServicEs oN ComMpaxy RatLways.

198. *Kumar Ganganand Sinha: What information, if any, have the
(Government received from the Company-worked Railways regarding the
Indianisation of superior services?

Mr. A. A. L. Parsons: Government have received no later information
than what was furnished by the Honourable Railway Member in reply
to Question No. 23 by Mr. B. Das on the 18th August, 1926.

INp1aNs 1N SupEriorR Services oN StaTe Rainwavs,

199. *Eumar Ganganand 8inha: Will the Government be pleased bo
state the different superior services on State Railways in which Indians
have been r3cruited? Is there any branch of the service which does not
«contain an Indian? If so, what is it and what steps are being taken to
Indianise it? What is the proportion of Indians to Europeans in the
superior services of State Railways?

The Honourable Sir Oharles Innes: Indians have been recruited in all
the superior services on State Railways and there is no service which does
anot contain them. As regards the proportion of Indians to Europeans
the Honourable Member is referred to the statement on page 96 of Volume
I of the Report on Indian Railways.

ArroiNTMENTS oF INDIANS TO Surerior SERvicw ON INDIaAN RalLways
DURING 1926-27.

200. *Eumar Ganganand 8inha: Will the Government be pleased to
state the number of Indians appointed so far in the year 1926-27 to the
superior gservice on Indian Railways and indicate the place of their posting
and office they are occupying?

The Honourable Sir Oharles Innes: A statement giving the information
for State-managed Railways is laid on the table. I should mention that
18 more Indian officers have been selected on the result of the competitive
examinsations bheld in November 1926, who will shortly be appointed but
who are not included in this Statement.

Up-to-date information regarding the Company worked Railways is not
‘available. .
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Statedent of Indians appointed to Superior Service on State-managed Railways sinoe 1st

Aprl 1926,
Railwsy to which posted
Department, ;
North | poot Indian | Hastern G. L P,

Western Railwa, Bengal Railwa,

Railway. Y. Hailway, ¥
Transportation (Traffic) 1
Civil Engineering . . . 2 2
Electrical Eugineers . . 2 1
Stores 1
Apprentices for the Mechanical 6t

ngineers.

+ Will be posted to different Railways after training is completed.

THE INDIAN CrviL Service Examination 1N INbpia.

201. *Eumar Ganganand Sinha: Are the Government considering any

proposal for the stoppage of the open competitive examination for the
Indian Civil Service in India? If so, why?

The Honourable Sir Alexander Muddiman: I invite attention to the
reply which I gave to a similar question on the 18th August lost. I may
add that the Public Service Commission have since been consulted on the
vhole question of recruitment to the Indian Civil Service.

DirFerENCE BETWEEN AIR AND P. anp O. Mair Rourss.
202. *Eumar Ganganand Sinha: Will the Government be pleased %o
state the time usually taken by P. and O. Mail steamer to bring mails from

England to India and the time and route the new air lines propose to take
in doing the same?

. Bir Ganen Roy: The time usually taken for the conveyance of mails
from London to Bomkay by P. and O. steamers via Marseilles is 15 days.
The transit time from London to Karachi of correspondence conveyed by
the Cairo-Basra air service is about 13 days. When the air service is
extended to Karachi, probably in April next, the transit time will be
reduced to 9 days approximately.

Reronr oF Auxiniary AND Terrrrorial Foroes CoMMITTEE.

208. *Eumar Ganganand Sinha: Will the Government be pleased to
lay on the table the views of the Government of India on the Report of th®
Auxiliary and Territorial Forces Committee? If not, why?

Mr. G. M. Young: The views of the Government of India on the report
¢f the Auxiliary and Territorial Forces Committee are still before the

‘Becretary of State and I regret that Government are, therefore, unable to
accede to tHe Honougable Member's request.
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Kumar Ganganand Sinha: How long will it take for the Secretary of
State to consider it? Have the Government of India any knowledge of’
it?

Mr. G. M. Young: I cannot say how long the Secretary of State will
take.

Kumar Ganganand 8inha: How long has he been considering it:
already ?

Mr. G. M. Young: I cannot say offhand; I think it was last autumun-
when we sent it home.

Mair axD Passencger Rares By Amr LiINEr.

204. *Kumar Ganganand Sinha: (a) What will be the postal rate of
mails carried by the new air liners from India to the United Kingdom-
and vice-versa?

(b) How many passengers, if any, will be carried by the new air liner
and at what fare?

8ir Ganen Roy: (a) The fee to be paid on postal articles for transmis-
sion by the air service proposed to be established between Karachi and
Cairo in April next has not yet been fixed.

(b) The aeroplanes to be employed on that service will, it is expected,
provide accommodation for 14 passengers. The fare between Karachi and
Cairo will be £72.

ActioN TAKEN oN UNEMPLOYMENT RESOLUTION.

205. *Kumar Ganganand Sinha: What action, if any, have Govern-
ment taken so far on the unemployment resolution passed in the Assem-
bly last year? Will it be pleased to lay on the table the correspondence
between the Government of India and the Provincial Governments in this
connection? If not, why?

The Honourable 8ir Bhupendra Nath Mitra: The Government of
India have addressed the local Governments on the Resolution passed by
the Assembly in their letter No. 1.-1378, dated the 26th May 1926, which
has been published; there has beecn no further correspondence in this
connection between the Government of India and Provincial Governments
since the Resolution was adopted. A copy of this letter will be supplied
to the Honourable Member.

NumBERS OF Various COMMUNITIES ADMITTED TO SUPERIOR SERVICES
N 1924,

206. *Mr. N. 0. Kelkar: 1. Will Government be plcased to state, what
number of Indians were admitted in the year 1926, to:

(a) the Railway Service of Engineers,
¢ (b) the Supenor Revenue . Establishment of the Transportation
(Traffic) and Commercm.l Departments, by

(i) competitive exammatxons, |
(i) promotion -of the gualified subordmates ond”
(iii) from other souroes? <
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2. Will Government state in each case the number by caste or religion?
Mr. A. A. L. Parsons: A statement is laid on the table.

————

Statement showing number of Indians recruited in 1086.

3) !
(2) (
1) Com Promotion from (4)
. petitive
Nome of serviee. Examination. m-buorrgien;te | Other sources.
Indian Railway Service of Engineers . 8t Nil i 1t
Transportation (Trafic) and Commeor-
cial Departments . . 8 Nil i 1
A, v ' -
Total . 8
Hindua. Moslems.
2 2
4 Nit

$These are candidates taken from Roorkee under the guaranteed appointment scheme.

$Appointed by the Secretary of State in England,

Note.—The first compotitive cxamination for the Engineer Service was held last November
and the candidates successful in it will be admitted to the service in 1927.

InpianisaTioN oF Surkrior REvENUE. EsTaBLisHMENT OF TRANSPORTA-

110N (PowER) AND MECHANICAL ENGINEERING DEPARTMENTS,

207, *Mr. N, 0. Kelkar: 1. Will Government please state:

(a) what number of Indians are elected as candidates for the special
class of apprentices to be trained for 7 years (for their subse-
quent appointment as probationary officers in 1988), for the
Superior Revenue Establishment of the 'I‘ranaportat:on (Power)
and Mechanical Engineering Departments;

(b) how many are appointed to the above mentioned service from
the subordinate staff; and

(¢) how many are appointed from other sources?

2. Will Government state, how many applications they had received
from the three classes mentioned in (a), (b) and (c) respectively of part I
above? .

8. If the reply to part 1 (a) and (b) is nil, will Government be pleased
to state:

(a) whether it was not the declared policy of the Government o
Indianise these Departments along with the others referred to;

‘b) the reasons for suspending this scheme of Indianisation last year
(1926); and

(c) whether the Government intend tos bring into force the above-

* mentiongd scheme thu year (1927-28), and if not when?
»

‘r
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The . Honoutable Sir Ohatles Innes: 1.,(a) Six. apprentices ware selecied
in 1926, all being Indiags.

(b) No subordinate was promoted to this service in 1926.

(c) Thirteen officers were appointed by the Becretary.of BState in
England out of whom 2 were, Indians.

2. For the class mentioned in 1 (a) above, over 600 applications were:
received. For class (b), applications are not invited as pramotions from
subordinate staff are considered on the recommendations of the Agents:
of State Railways. Regarding class (c), the information is not available
#8 the selection is made by the Becretary of State.

8. Does not arise.

Beaaar Nuisance oN GovERNMENT Rarnway Lings.

208. *Mr. N, O. Kelkar: (¢) Have Government ever received any com-
plaints about the beggar nuisance on Railway trains on Government railway
lines ?

(b) Is it & fact that some railway station authorities give official or un-
official licences to beggars and participate in their earnings?

Mr. A. A. L. Parsons: (a) No.

(b) Government have no reason to suspect that an sbuse of this
character exists, But they assume that the Honourable Member nal
some definite evidence of its existence in an individual case or cases before
giving currency to the accusation by his question, and if he will give me
ihe proofs which he possesses, I will have the case or cases investigated.

UrinisatioN of INpia’s Ovurpur or GoLD BY GOVERNMENT FOR
CoiNiNg, ETC.

209. *Mr. N. 0. Kelkar: (a) Will Government state what was the
average annual production (in ounces) of gold in the different gold mines in
Southern India during the ten years before the war and the period since
the war? * g

(b) What was the total amount of gold purchased by Government for
coining or other purposes during these yesrs out of thie Indian output of
gold?

(¢) Is it & fact that Government does not purchase Indian gold? 1If so,
wili1 Government state the reasons for their insbility to purchase Indian
gold?” ,

The Honourable Sir Basil Blackett: (a) The average annual production
of gold from mines in Mysore, Madras and Bombay during the years 1904-
1918 inclusive was 567,617 ounces. The average production from 1919
to 1925 inclusive amounted to 489,881 ounces.

(b) Figures are not readily available and are being collected.

(c) The Government are prepared to purchase any gold, including
Indisn Gold, @h ghe conditiors laid down in clause (4) of the Curreney
Bill No. 1 of 1 soon a8 the Bill'is pasved into law.

-
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Avrerarion or Posr Orrice Ixsurance RuLes To PERMIT OF
CONDITIONAL ASSTaNMENT.

210. *Mr. W. 0. Kelkar: (a) Is it a fact that in the case of Post Office
Insurancd policies a conditional assignment i not permissible?

(b) Is it & fact that in the case of the assignee predeceasing the assignor,
the policy does not revert to the holder and in case of a wife being the
assignee, the amount of the policy becomes Stri-Dhana?

(c) Are Government aware that in some of the private insurance com-
panies a condition such as ‘' in the event of the assignee predeceasing the
asgignor or in the event of the assignor surviving the date on which the
said policy would mature, the benefit 'of the policy and the right to receive
moneys thereunder revert to the assignor as if the said assignment had not
been made '’ is permissible in the assignment?

(d) Are Government prepared to suitably change the Post Office
Insurance rules so as to make such s condition permissible?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The policy does not revert to the holder. The assignee becomes
the absolute owner of the policy. The question whether the amount of
the policy becomes Stri-dhana is & question of Hindu Law on which the
Government of India are not prepared to express an opinion. They would
suggest that the Honourable Member should consult his own legal advisgr
¢n the point. :

(c) No.

(d) No change is considered necessary.

Counting oF TEMPoRaRY Service oF Post Orrick CLERKS TOWARDS
INCREMENTS.

211, *Mr. N. O. Kelkar: (a) Is it & fact that during the current official
year s provision was made in the supplementary Post Office budget for
expenditure consequent on the counting of all paid officiating or temporary
service for the purposes of granting increments to Post Office Clerks on
lines suggested by the All-India Postal and R. M. 8. Unian?

(b) If so, has the Director-General issued necessary orders in the matter?
If not, why not?

The Honourable 8ir Bhupendra Nath Mitra: (a) No provision was made
in the Supplementary Post Office budget. It was decided that- the extra
expenditure involved during 1926-27 on account of the concession referred
to could be met from the provision made in the current year’s budget for
the revision of pay of postal clerks,

(b) Necessary orders have been issued by the Government of India.

REPRESENTATIONS TO THE DIRECTOR-GENERAL OF P0sSrs aND TELEGRAPHS °
RE PAY oF SUBORDINATES.

212, *Mr. D. V. Belvl: (¢) Will Government be pleased to state the
time normally required by the Director-General-of Posts and Telegraphs, to

di?os; of representations and appeals submitted to him.by his subordi-
nates

L]
L]

s

, 32



346 LEGISLATIVE ASSEMBLY. ¢ [1st FEs. 1927.

(b) What was the last date for the submission of representations in
connection with the fixation of pay?

(¢) How many such representations are lying undisposed of in the
Directorate for a period of three months, six months, one year and over?

The Honourable Sir Bhupendra Nath Mitra: (z) No definite time can
be stated. The time required depends upon the circumstances of each
case.

(b) 81st July 1926.

(c) 1. Between 8 months and 6 months .. 36
2. Between 6 months and 1 year .. 189
8. Between 1 year and above ... 43

ToTaL .. 218

Brrrer Provision ror CoNTiNgeENT ExpexpIToae IN Post OFFICES.

218. *Mr, D. V. Belvi: (c) Is it a fact that in arriving at the contingent
expenditure for a Post Office, no provision is made for such items as twine
for labelled bundles, paste or gum arabic for affixing number slips, oil for
cycle lamps, metal polish, brooms and dusters, sanitary fluids, nor for the
sypply of necessary stationery to the postmen?

(b) If so, do Government propbse to revise the schedule of articles consi-
dered as necessary to calculate the contingent expenditure necessary for a
Post Office?

8ir Ganen Roy: (a) The reply is in the negative. Provision is made
for such items, not specifically for each, but by an allowance to each
post office, in accordance with a standard based on their average cost.

(b) Does not arise; but I would explain for the Honourable Member’s
information that I am not entirely satisfied as to the adequacy of the
existing standard, and it will be re-examined.

Craivs or NMivonrity Comuuxrries To HIGHER APPOINTMENTS IN
PosTal DEPARTMENT.

214. *Maulvi Muhammad Yakub: (a) Is it a fact that all the five
Superintendents of the Post Office who have been recruited by direct
appomtment are Bengali Hindus?

. (b) Is it also a fact that out of the eight Superintendents of the Post
Office who have been promoted from the Department only one is a
Musalman?

(¢) Wae the Government of India, Home Department, Office Memo-
randum No. F.-176,25-Estbs., dated the 5th February, 1926, regarding the
mensures to be adopted for securing the appointment of members of
minority communities communicated to the Postal Department? If it was
rommunicated what effect was given to it by the Department in making
the above appointments? If it was not communicated, why was it not
communicated ? .
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(d) What steps do the Government propose to take in order to remedy
the wrong done to the Musalmans and other minority communities on
account of the above appointments?

The Honourable 8ir Bhupendra Nath Mitra: (a) No.

(b) No.

(c) Yes. But the Home Department office memorandum referred to
deals with recruitment for the clerical establishments only of the Govern-
ment of India Secretariat and Subordinate offices.

(@) The question does not arise.

Maulvi Muhammad Yakub: Will the Government be pleased to state
the exact figures under sub-heads (1) and (2) of my question 214?

The Honourable 8ir Bhupendra Nath Mitra: There is no sub-head (1)
¢r sub-head (2) in the question.

Maulvi Muhammad Yakub: The Government reply to my question (a}
was ‘ No ' and to part (b) also was ‘ No ’. 1 want to know how many
direct appointments were made and how many of them were given .to
Moslems and how many to non-Moslems; in the same way how many ap-
pointments were made from the department and how many of them wen$
to Moslems and how many to non-Moslems. -

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
should realise that I do not carry these figures in my head. If he wants
the information I would suggest that he should put down a precise
question.

Mr. Ohaman Lall: Will the Honourable Member request the Honourable
Maulvi to set down precise correct questions in future?

REPRESENTATION Of MINORITY COMMUNITIES IN DFPARTMENTS UNDER
THE GOVERNMENT OF INDIA.

215. *Maulvi Muhammad Yakub: (a) Do Government propose to ask
for report from all the Departments under the Government of India and
state what effect they have given to the Home Department Memorandum .
No. F.-176/25-Estbs., dated the 5th February, 1926, since it was issued ?

(b) What measures do the Government propose to adopt to insure the
carrying out of the instructions contained in the memorandum mentioned
above?

(¢) Do the Government desire that the Memorandum should remain a
dend letter?

The Honourable Sir Alexander Muddiman: I would refer the Honour-
able Member to part (¢) of my reply to his question No. 49 of the 27th
January. .

218, 217, 218, (Not put.)

Distaxce or Svs-Post OPFICE AT B1GISAR FROM MANSIARI AND
Mitax Post OrrICE.

219. *Maulvi Muhammad Yakub: () Ts it a fact that the Sub-Post
Office of Bdgisar (District Almora) is the acsount office of the Mansiari
Post Office and the Milam Post Office?
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(b) Is it also a fact that the distance from Bagisar to Mansiari Post
Office is 49 miles and that from Bagisar to Milam Post Office is 79 miles?
Bir Ganen Roy: (a) Yes.

(b) No. The distance from Bageshwar to Mansiari is 684 miles and
from Bageshwar to Milam 88} miles.

CoxnvensioNn oF Brancu Post OrpricE aT MansIarI INTO SEasoN Sup-
Post Orrick.

220. *Maulvi Muhammad Yakub: Are. Government prepared %
convert the Branch Post Office of Mansiari into a season Sub-Post Office
for a period of 4 months every year, i.e., from June to September, so that
there may be a connection between the season Post Office of Milam with
this proposed sub-office?

8ir Ganen Roy: No, as the avemge'month]y income of the Mansiari
branch pgst office is not sufficient to cover the extra cost which its conversion
into a sub-office would involve. The Milam season post office is already

connected with the Mansiari post office, both being on the same runners’
line.

SiviNgs Bank DeparTMENT AT Maxsiari Post Orrice.
221. *Maulvi Muhammad VYakub: Are Government prepared 10
authorise the Post Office of Mansiari to do the S8avings Bank work?

8ir Ganen Roy: The Mansiari Post Office is already authorised to do
savings bank work but no savings bank account has so far been opened.

Exrpepirious DistriBuTioN OF LEGISLATIVE ASSEMBLY DEBATES TO
- ' PrRcHASERS.

222. *Maulvi Muhammad Yakub: Are Government prepared to
188ue orders to the Superintendent of the Government Central Press, Delhi,
Simla and Calcutts, to continue to send the issues of the Report of Legisla-
tive Assembly Debates, to its purchasers as soon as its copies are distributed
among the Members of the Legislative Assembly, so that the public may
know at once what is being done in the Legislative Assembly?

The Honourable Sir Bhupendra Nath Mitra: Copies of the debates
which are purchased are not distributed by the Managers of Government
Presses but by the Central Publication Branch, and they are issued by
that branch as soon as they are received. There is no intention of altering
this arrangement.

Apyrssion oF Mg. SaryeEnpra CHaNpRA MITRA TO ASSEMBLY.

228, *Mr. Gaya Prasad Bingh: (a) Is it a fact that Mr. Batyendra
Chandra Mitra, now under detention in Mandalay Jail, has been elected
a Member of the Legislative Assembly? If so, in what issue of the
“ Gazette of India " has his election been published ? A
« (b) Mas this gentleman applied to the Government to give him reason-
nble facilities to take the oath of allegiance to the Crown, and wili he
be permitted to do so0?

Mr. L. Graham: (a) Yes.. The Honoursble Memher's nyme wag pub-
lished in the Gazette of India, Part I, dated the njhf??tgbﬁa 192, -

" (b) No such application has been recpived by the Govarnment of Indjs.

L3 -
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Tarer aNp BoraLary 1N Naw Devmi.

224, *Mr. Gaya Prasad Singh: Is it a fact that camses of theft and
~burglary are on the inoresse in New Delhi, and will the Government be
+pleased to state the mumber of such cases, month by month, during the

last six months, the facts of each case in brief, and the steps taken to
prevent recurrence of such crimes?

'he Honourable Sir Alexander Muddiman: Yes, there has been an
“inerease in this class of crime in- New Delhi during December 1926.

'2. As many extra patrols as are available have been posted in New
Delhi. Government are at the present moment endeavouring to arrange
i-an insrease in the Delhi Police Force sufficient to provide adequate protec-

tion for this area, and I hope those members of the House who are
Members of the Finance Committee will give sympathetic consideration to
our proposals,

PrororTiON OF MuUmaMMaDaNS IN SuvrerioR Postar anp CusToMs
. SeRvICES.
225. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
Province by Province—
' .(a) the total number of Postal Superintendents and how many of
these are Muhammadans; and
(b) the total number of officers in the Superior ranks of the Customs
services and how many of these are Muhammadans?

The Honourable Bir Bhupendra Nath Mitra: A statement giving the
information asked for under heads (a) and (b) of the Honourable Member's
question is laid on the table.

Statement.
Total number of Number
Postal. of
Superintendents,  Muhammadans,
{a) Bengal and Assam . 81 1
Bihar and Orissa . 12 b
Bombay 22 1
Burma 12 Nil.
Central Provinces 14 1
Meadras . . - 23 8
Punjab and North-West Frontier . . 23 9
Sind and Baluchistan . . . . ] 1
United Provinces . 20 ]
Raflway Mail Service . 19 2
Total 181 82
" Total number of Number
gazetted of
" officers, " Mubammadans,
"(3) Rengal C 14 Nil.
Bombay (mc‘ludmg Smd) . . . . 20 1
Burms . . oo . . . 8 1
Medraa . . . . ., 16 L
- — M " c—
Total . | 874 L

— e—

[ 4 82 of these pbets are in the Imperial Customs Bervice, officers in which sre liadble to
transfer and dre in fact frequently transferred from grovince to province.
't fhe officers belong to the Imperinl Customs Bervice.
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PrororTiON oF MuHAMMADANS IN SuBORDINATE AccoUNTs, (iusroMs,
Posts aNp TELEGRAPH DEPARTMENTS IN BuUmMa.

226, *Mr. Anwar-ul-Azim: Will the Government be pleased to state
whether recruitment of Mohammedans in the Subordinate service of the
three Departments, »iz., Aceounts Department, Customs, Posts and Tele-
graphs in Burma, which are directly under the Imperial Government are
maintained in the same ratio as in other provinces and if not, why? What
ratio do the number of Burmese Muslims or otherwise domiciled Muslims
in Burma bear to the total strength of the population of that province?

The Honourable Sir Basil Blackett: The information required by the
Honourable Member is being collected and will be furnished to him as soon
as possible.

PrororTiON 0oF MUHAMMADAN DistrICcT AND SEssioNs JUDGES IN
BrNgaL a¥Dp tHE Puxias.

227. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
what is the number of Mohammedan District and Bessions Judges in Bengal
and the Punjab compared to the other Indian nationalities?

‘The Honourable 8ir Alexander Muddiman: According to the civil lists
corrected up to the Ist October, 1926, among the permanent District and
Sessions Judges in Bengal there are three Muhammadans and 11 Hindus,
and in the Punjab 1 Muhammadan, 2 Hindus and 1 Sikh.

MunaMMaDANS IN IMPRRIAL FoRrREST SERVICE.

228. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
what is the number of Mohammedans in the Imperial Forest Service all
over India by Provinces and the number of their total cadre?

The Honourable Mr. J. W. Bhore: I place on the table a statement
giving the information required.

Statement showing the sanctioned Imperial Forest Service cadre and the number of
Muhammadans therein in each province.

Province, SM;EI;@ | N“g:'bor
: Muhammadans

Assam . . ® . 22 Nil
Bengal . . . . F 21 2
B?nr and Orissa . . . . = L 17 Nil
Bombsy | .. S 48 Nil.
Burma . . . B ' ' 119 Nil.
Central Provi‘nm . . . . . . . 82 ! 1
Madras (with Coorg) . . . . . 64 T
Punjab (with Baluchistan.and North-West Fronticr Province) , L1 8
United Provinces (with Ajmer) . . b 4l 1
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Rarnway CONNECTION BETWEEN INDIA AND: BuRMAa..

299, *Mr, Anwar-ul-Agim: Will the Government be pleased to state
if there is a possibility of linking India with Burma by railways?

Mr. A, A. L. Parsons: There is certainly a possibility, though I am
doubtful whether the through connection will be established in the very
near future.

BurMaNisaTION OF DEPARTMENTS UNDER THE GOVFRNMENT OF INDIA
IN BumrMa.

230, *Mr. Anwar-ul-Agim: Will the Government be pleased to state
whether it is contemplated by Government to Burmanise the Departments
under the Government of India in the Province of Burma, and if so, whether
the Government propose to allow free transfer of non-Burman officers
already in service in that province to their respective provinces in India?

The Honourable 8ir Alexander Muddiman: Enquiries are being made
from the Departments of the Government of India concerned as to whether-
they have any such scheme -under consideration and the result will be
communicated to the Honourable Member in due course.

ProvieioN oF LavaTories IN THirD Crass Carrraars o Merre Gauvde
CocHIN STATE Rarnway.

281. *8ir Purshotamdas Thakurdas: (a) Is it a fact that no lavatories.
are provided in third class carriages on the Cochin State Railway (Shoranur
to Ernakulam metre gauge) which is worked by the South Indian Railway ?*

(b) Are Government aware that as the journey from Shoranur to-
Ernakulam takes more than four hours, the want of lavatories in third
class carriages is causing great inconvenience to this class of passengers,
especially ladies and children?

(¢) Will Government be pleased to state what action they propose to-
take to have this remedied ?

Mr. A. A. L. Parsons: I am quite prepared to believe that the facts:
are as stated by the Honourable Member though I have no exact informa-
tion. At the same time I may point out that the line is only some 60¢
miles long, that there are stations at intervals of approximately 5 miles,
that the passenger trains stop at all these stations, and that at important
stations like Trichur, Alwaye and Chalakudi the trains stop for some
minutes. I doubt therefore whether the inconvenience is very serious. but
I am sending a copy of the Honourable Member's question to the Agent
of the Bouth Indian Railway—the working Ageney for the line.

DEecreast IN Grogs EarviNGs oF NorTrR-WERSTERN RAILWAY DURING
1928 owixg To Comrerrrion nr Morors.

282. *Mr. Abdul Haye: (a) Will the Government please state if it is-
8 fact that there has been considerable decrease in the total approximabe
gross earnings of the North-Western Railway for the year 10267

(b) Is it a fact that this decrease is mainly due to less booking of
passengers as a result of very keen competition for passengers existing at
present on certain sections of the North-Western Railway between the
Railway anl some Motor and Lorry Service Agencies >
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(c) Is it a fact that.on aecount of this competition and loss the Railway
_had to increase last year the number of Up and Down trains running between
Jullundur and Hoshiarpore and Ferozepore and Moga from 6 to 12?
(@) Will the Government plesse state if the loss to the railway on
i-these sections was arrested by this inorease in the number of trains?
(e) Will the Government' please state the amount of extra expenditure
incurred by the Railway Department on account of these additional trains

on the Jullundur, Hoshiarpore, and Ferozepore, and Moga section up to the
31st December, 19267

Mr. A. A. L. Parsons: (a) Yes.

(b) No.

(¢) The increase in the number of Up and Down trains between Jullundur
sand Hoshiarpore and between Ferorepore and Moga last year was due to
sadditional trains being put on to meet motor competition and the needs
of public traffic.

(@) It is too early as yet to say if the provision of these exfra trains
‘has arrested the loss due to road competition but undoubtedly the pro-
vision of better and more suitable train services is drawing additional traffic
to the railway presumably from the roads.

(e) Figures of the extra expenditure on account of these additinnal
-trains are not obtainable.

DecreaseE 1¥ Gross EarNings or NorTu-WESTERN RalLwaY DURING
1926 owine To CoMrEriTiON OF MoOTOKS,

283. *Mr. Abdul Haye: (a) Has there been a loss in the earnings of
the Kalka-Simla section of the North-Western Railway for the year 1926
due to competition between the Railway and certain Motor and Lorry
Bervice Agencies?

(b) Is it & fact that travelling by motors and taxis is cheaper than
travelling by the Railway?

(c) What steps have the Government teken or propose to take to
prevent this loss to the Railway in future?

Mr. A. A. L. Parsons: (a) and (b). It is a little difficult to say whether
“travelling by motor is in all cases cheaper than by rail, but there is no
doubt that passenger traffic has to some extent been diverted from the
Kalka-S8imla Railway to the road by the competition of motors.

- {c) Bome reductions in the Kalka-Simla Railway fares have been in-
"troduced from February 1st, 1927, and further reductions of fares on the
"Kalka-Simla Railway during the season are under consideration.

RemopmniNg ofF Karxa Rarmway Srarion.

284. *Mr. Abdul Haye: (a) Is there any proposal before the Govern-
ment fo remodel and reconstruet the railway station of the: North-Western
“Railway- at-Kalka?

..(hYy Ifrthe answer to part; (¢) be in the affirmative, will the Government
.,;)l.aq?.-.at_ate why tliis remodelling of the station has'been considered neces-
(c) What is the welimsste of codt of:this' propessl? *

-



QIBHTIONS AND ANSBWHRE. ‘858

M. A. A. L. Parsons: (a) Yes, it is-proposed to remodel Kalka Railway
'Btation. '

(b) The arrangements for despatch and arrival of both Narrow Gauge
;and, Broad Gauge Trains and for holding of stock ‘are inadequate. The
arrangements for transfer and weighment of luggage between the B. G.
+and 'N.’G. and wice versa also require to be improved.

(c). Approximately § lakhs. -

"APPOINTMENT oF Pre¢ vINCIAL SERVICE MEN TO PoriTicaL DEPARTMENT
1N THE Norra-WEesr FroNTIER Province.

235. *Mr. Abdul Haye: (a) Will the Government please state
‘what steps they have taken to give effect to the recommendation of the
"Lee Commission that 25 per cent. of the posts in the Political Department
of North-West Frontier Provinee should go to the members of the Provincial
Civil Bervice of that Province?

(b) Will the Government please lay on the table a statement showing
the names of the members of the Provincial Civil Service who have since
this recommendation been permanently appointed to serve in the Political
Department giving in each case the date of such appointment and the
date of retirement, transfer, or reversion?

(¢) How many members of the Provincial Civil Bervice are at present
temporarily retained by the Political Department in its cadre? Will the
QGovernment please state the period for which each officer has been so
temporarily acting in the Political Department?

. (d) Did the members of the North-West Frontier Provincial Civil Ser-
vice make a representation to the Government in 1924 regarding this
,.,matger? If so, what orders did the Government pass on this representa-
tion

"Mr,"E. B. Howell: (a) The Lee Commission did not make the recom-
mendation stated in the question. In paragraph 42(a) of their report they
recommended that 25 per cent. of the officers annually recruited for the
Political Department should be Indians, who should be obtained from the
inrgian Civil Service, the Provincial Civil Services and fmvm the Indian

Y.

(b) and (c). The information required is contained in the statement laid
on the table.

(d) Yes—in 1925. They asked that a certain percentage of the Indian
recruitment for the Political Department should be reserved for the Pro-
vincial Civil Service of the North-West Frontier Province. The .rdquest

+-was not accepted, because, as already announced in the, Fareign and Paliti-
cal Department Press‘Communiqué.'dated ‘the 2nd Beptember, 1921, the
primary sources of Indian recruitment to the Political Department are the
rindian Civil Service and the Indian Arow, and fficers of ‘the. Brawinaial
“Qivil' Barvices are recriited onl.y it ~ases of special merit.
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Statement referred to in reply to pm't“:r {b;”md (e} of Mr., Abdul Haye’s Question
o, 235

{Ig The following officers of the Provincial Civil Bervices have been admitted to
the Political Department since 1624;
(1) 'Hil?& Bahadur Muhammad Inam.ul-Huk—eppointed on the 4th October

(2) Khan Bahadur Maulvi Ahmed Din, M.B.E.—appointed on 2nd April 1825 and
_retired on 18th May 1826.

(¢) The following officers of the Provincial Civil Bervices are at present temporarily
acting in the Political Department from the dates shown against each :

Baluchistan.
Mr. J. E. Lidierth, M.B.E.—From 4th October 1922,
Bardar Muhammad Jafar Khan—From 28th September 1925,
Rai Bahib Mehta Nihal Chand—From 15th November 1825
. Khan BSahib Gul Muhammad Khan—From 29th November 1026.

EoR ol L o

North-West Frontier Province.

. Khan Bahib Muhammad Dilawar Khan—From 8th April 1024

. Muhammad Safdar Khan—From 1st May 1826

Khan Bahib Zafar Khan—From 7th July 1826,

. Kban Sahib Mufti Mubammad Yakub Khan—From 2nd December 1926.
. Khan Bahadur Arbab Wali Mohammed Khan—From 1lst February 1023.
. Khan Bahadur Kuli Khan—From 28th March 1825

PENE= O - -

Coxtror DEraARiMENY, BENGAL Nacerur Rainway,

236. *Pandit Nilakantha Das: How long has the Control Department
been in existence on the Bengal Nagpur Railway?

Mr, A, A, L. Parsons: There is no separate Control Department. Pre-
sumably the Honourable Member refers to the Train Control system. It
was first introduced at Nagpur in January, 1817, and extended over the
whole Broad Gauge Bystem, exclusive ‘of short Branches, by August, 1926.

Inp1AN HEaD TRAIN CUNTROLLERS O Bzﬁmr. Nman_RuLwn.
237. *Pandit Nilakantha Das: (a) How many Head and Deputy Head

Train Controllers have been sppointed on the Bengal Nagpur Railway
during the last two years?

(b) How many of them are Indians?
(c) What facilities, if any, were givem for Indian appointments?

Mr. A. A, L. Parsons: (a), (b) and (¢). Government have no informatioa,
and regret that they cannot undertake to enquire.

Prior to his appointment, Khan Bghadur Inam-ul-Hnk held the post of Attaché, Foreign
and ;olizlil Depuﬂ’.l:":nt. which has been declared by the Governor General in Council'te be of
the status of the Provineial Ciril Bervica. - .

- L]
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Errecr or REpvcrioNn ScueMe oN Benaar Naerrr Rainwavy.

288. *Pandit Nilakantha Das: (a) Has there been any reduction of
staff on the Bengal Nagpur Railway during the last two years?

(b) How many have been discharged in consequence of the reduction
scheme?

(c) How many of them are Indians, how many Anglo-Indians and how
meny Europeans?

(d) Has the reduction scheme affected officers drawing above Rs. 200
& month? If so, to what extent and proportion?

The Honourable Sir Oharles Innes: We have no later information than
that which the Honourable Member will find in the statements on pages
58, 55 and 94 to 102 of the report by the Railway Board on Indian
Railways for 1925-26, Similar figures will be given for future years, and
they will enable the Honourable Member to judge the effect of the actin
taken on the investigation which was carried out through the agency of
4 special officer on the Bengal Nagpur Railway last cold weather.

AMALGAMATION OF On1Ya-SPEAKING TRacTs.

289. *Pandit Nilakantha Das: What steps are the Government taking
for the amalgamation of the Oriya-speaking tracts under the Local
Administration ?

AMALGAMATION OF ORiva-sPEAKING TRacts.

240, *Pandit Nilakantha Das: (a) Is there a definite contemplation of
a sub-province for the Oriys-speaking Tracts?

(b) If so, will the Government make a statement explaining the scope
and character of such a sub-province?

AMALGAMATION OF OR1Ya-8PEAKING Tracts.

941. *Pandit Nilakantha Das: Will the Government give the people
concerned in Bihar and Orissa an opportunity of expressing opinion before
any sub-province is formed ?

AMALGAMATION OF ORiva-srEakxiNe Tracrts,

242, *Pandit Nilakantha Das: Do Government propose to unite all the
Oriya-spesaking tracts apart from the question of forming the tracts into a
sub-province or separate Province?

The Honourable Bir Alexander Muddiman: With your permission, Sir,
I will reply to the questions Nos. 239 to 242 together. Government has
under' consideration the claims made by certain Oriya-speaking tracts, and
has consulted the Local Governments concerned. But no decisi®n has baen
reached, and, in particular, no definite attitude towards the expedient of
constituting a sub-province has been adopted.

Government is aware of an inclination to suspend judgment on the
merits of a sub-province till its consequences ean be gauged, and will endea-
vour to elfeit opinions before adopting any definite acheme.

L]
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Arrewpswca ow Magens. 8. C. Mirra axp. 8, C. Bosz At THE -LEGISLAS
TIVE AserMBLY AND Beneal CouNoiL, RRSPRCTIVELY.

243, *Pandit Nilakanths Das: (s) Do the Government think of making-
it possible for Messrs. Satyendra Chandra Mitra, M.L.A., and Subhas:
Chéndra Bose, M.L.C." (Bengal detenus) to attend to their duties as
legislators ?

(b) Have they been allowed to come to take the oath of office?

The Honourahle Sir Alexander Muddiman: (a) and (b). The snswer is.
in the negative.

EuMigraTioNn oF INpiaxs 1o BriTisa GuiaNa.

244, *MY.' Gays Prisad Singh: (a) Will the Government be pleased
to' say whether any depot has been opened for the recruiting of labourers -
for British Guiana, since March 1926? If so, how many, and where?

' (?I:) Who has been appointed Emigration Commissioner, and on what
pay
(¢) How many recruiting agents have been employed by this depart-
ment, and what are their names and addresses?

(@) Will the Government kindly lay on the table a copy of {he terms on
which labourers are recruited for British Guiana?

The Honourable Mr. J. W. Bhore: (a) No.
(b) No Emigration Commissioner has been appointed.

(¢) No recruiting agents have been employed.

(d) The terms and conditions on which it has been declared that emigra-
tion to British Guiana for the purpose of umnskilled work will be lawful
are contained in Notification No. 240-Overseas, dated the 28rd March,
1926, which was approved by both Chambers of the Indian Legislature
and has been published in the Gazette of India. The notification has not
yet come into operation as the Government of British Guiana have not yet
intimated the date from which they desire that emigration to that Colony

should commence.
PusricaTion oF Fiir Depvration REPorr.

245. *Mr. Gaya Prasad Singh: Will the Government kindly state if
they propose to publish the Fiji Deputation Reports of 19217

The Honourable Mr. J. W. Bhore: After the most careful consideration,
the Government of India have come to the conclusion that the interests
of the Indian community in Fiji would best be served by not publishing
the Report referred to.

Pandit Hirday Nath Eunzru: May I ask a supplementary question,
Sir? In'view of the fact that the correspondence between the Colonial
Office and the Government of India has been published, will not Govern-
meny recomsider their decision in regard to the publication of the Fiji
Deputation’s Report? -

_ 'The Honourable Mr. J. W. Bhore: I do not see the connection but 1
regret, ‘Sir, Yhat Government cannot reconsider their decision. 1 hdve
given  myii Honourable friend the final decision of Government in this -

matter.

-
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Pandit Hirday, Nath Kunzry: May I then ask the Honourable Member-.
to let us know a little more in detail the reasons of Government. for not .

publishing that Report?

The Honourable Mr. J, 'Wir Bhare : .8ir, I recognise that this is a matter:
of great public interest, and if it will assist in saVisfying the House finally
in regard to this matter, I shall be most happy to supplement the reply:
I have just given. The fact, Bir, is that that Report deals with highly:
contentious issues, and on those issues strongly divergent views are held:
by both parties. Any publication of this Report must . . . ..

Pandit Hirday Nath Kunzru: May I interrupt the Honourable Mem--
ber? What does he mean by both parties?

The Honourable Mr. J. W. Bhore: The Fiji Deputation,. on whose
report the Government of India base their case, and the Government of
Fiji. Any publication, therefore, of this Report must inevitably lead to:
rejoinder and counter-rejoinder and in the opinion of the Government of
India this would lead to a breaking down of the present atmosphere which
is, a8 far as we can judge, very hopeful and promises progressive improve-
ment in the Indian position.

Mr. R. K. Shanmukham Ohetty: May I know, Sir, if the Report sub-
mitted by the Fiji Deputation is a unanimous Report?

The Honourable Mr, J. W. Bhore: I am afraid, Sir, that I cannot give
the Honourable Member any further information in regard to i.

Pandit Hirdey Nath Kunzru: Do I understand, Sir, that the only reason
for the non-publication of the Report is that the conclusions arrived at
by the Deputation are very different from the opinions held by the Fiji
Government ?

The Honourable Mr..J. W. Bhore: T have explained the position at
some length and I do not think I can add anything more to it.

Mr. Gaya Prasad Bingh: Can the Report be shown privately to a Mem-
ber of this House, Bir?

The Honourable Mr., J. W. Bhore: No, Sir.

GRraNT OF Lano 1N Niw DELRI FOR BrILDING ANGLICAN CHURCH,
Mosqurs or TeEmrLES, -

246. *Mr. Gaya Prasad Bingh: (a) Will the Government be pleased
to say if they have given or propose to give any land in New Delhi for-
the building of an Anglican Church? If so, how much land, and on what

terms?

(b) Have the Government made any pecuniary grant, or propose to.
make any such grant towards the building, or for the upkeep, of the Anglican
Church? If so, how much? )

(c) Have the Government given, or propose to give any land in New
Delhi, or make any pecuniary grant for the purpose of building any temple
or mosque? If so, how much ?

The Hongurable Sir Oharles Innes: (o) The Government have allotted
a site, having an area of 8.825 acres for the Anglican Church, but have

L]
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not yet arrived at a deeision as to the terms on which the land is to be
made over.

(b) Government does not at present propose to make any grant towards
the building of the Anglican Church at New Delhi.

(0) Government have wunder consideration a proposal to grant land for
‘the purpose of building a temple and subsidiary structures. An applica-
tion for a -site for a mosque has also just been received. Government
have leased land amounting to 8-44 acres to the Aggarwal and Khandalwal
Jain Societies. The land surrounds the temples which existed when the
land was acquired.

A certain amount of land has been set aside round two Gurdwaras to
make their sites conform to the layout of the New Capital, but the lands
have not been conveyed to any Registered Society or Corporation. Simi-
larly, small areas have been set aside round two existing Yemples but there
is no Registered Society to which they can be conveyed.

Mr, M. Ruthnaswamy: Sir, may I ask the Government if they have
given any facilities for the building of a Roman Catholic Church in New
Delhi?

The Honourable Sir Charles Innes: I am afraid I must ask for notice
of'ths‘l_'. question, Sir.

Expexpirunk oN Post Orrice Previsks IN BoMBbay.
247, *Mr, Jamnadas M. Mehta: (a) Will the Government be pleased

to furnish a statement showing the total monthly expenditure on account
of Post Office premises in the town and Island of Bombay during the
months of December, 1924, and December, 1926°?

(b) Were the requirements of the Post Office duly advertised in the
local papers and if so, how long before the termination of the old leases?

(c) Is it a fact that on the termination of the old leaaes of the two Post
Offices in Bombay, the rents were enhanced by 250 per cent. and more for
the same premises?

(d) Are Government aware that the rents of premises in Bombay bave
steadily gone down since December, 1024 ?

Bir Ganen Roy: (a) A statement showing the monthly rent paid for
post office buildings in the Town and Island of Bombay in December,
1924, and December, 1926, is placed on the table.

" (b) This was done in the cases of the Kalbadevi, Mandvi, Dharavi and
‘Tardeo post dffices. The advertisement in respect of the Kalbadevi post
office appeared over two months before the expiry of the old lease. Infor-
mation as to the dates of publication of the advertisements in the other
cases is not now availagble. :

(c) It is not understood to which particular post offices the question
refers. The statement Yurnished, however, shows the increases, if any,
in each case. S

«8) o. T



Statement showing the monthly rent paid for each of the pos
town and island of

QUESTIONS AND ANSWERS.

t office buildings in the

ombay in December 1984 and December 1986.

Name of the ofice. Rent inli*l,J;rmber, Rent ifagioember,
Rs. A, ». Rs. 4.
1. Apollo Bandar . ™ . Free. Free
2. Apollo Street » " e 213 9 0 218 9 0
'8, Ballard Road , °© . .. 167 8 0 | Rent abolished wince
4. Bamdra . . . . .| Government Build- Gararmant: " Bl
5. Barbhai Moholla . . o™ w00 | ™ 0 00
6. Byculla . . 250 0 0 876 0 0
7. Cadell Road . 150 0 0 100 0 ©
8. Chamarbag . “ 70 0 0 70 0 0
9. Chaupati . . .0 106 0 0 106 0 0
10. Chinch Bandar . . .|Opened from .lat 160 0 ©
ebruary, 1926.
11, Churchgate Streot | . . .|Government Build-|Govenm:nt Build-
12, Claro Road . B g0 00 | 00
138. Colaba ., . . . . . | Government Build- | Government Build-
ing. ing.
14. Cotton Exchange . . . 0 0 0 80 0 0
15, Crawford Market .. . 22 0 0 “9%6 0 0
16. Cumballa Hill . 8 0 0 10 0 ©
17. Dadar L . 400 0 0 400 0 0
18. Dolisle Road . . . 226 -0 0 276 0 0
19. Charavi . . L 8 0 45 4 0
:20. Elphinstone Circle . . : Gf;;_rnmbnt Build- Gi::mmeut Build-
21. Falkland Road T 80 00 8 0 0
22. Girgaon .. X 600 0 0 60 0 0
28, Grant Road . 400 0 0 400 0 0 -

24, Haffkine Institute .

'26. Hughes Road

28. Jacob Circle .

Government Build-

ing. ) . )
Opened from 2ndi.

January, 1926,
250 0,0

Government Build-

ing. .
80 0 0
L]

 Shifted to tho Do-
rtmental Build-

ngé‘on' Tth July,




380 LEGISLATIVE ASSEMBLY. [1st FeB. 1927.
L L Bl o Bl i
Name of the oftice. R"'_“ in“l');:ember, Rent lnul)Jzeac.ember,.
Rs. a. »p Re. a., ».
27. Jumma Masjid . . . . . 176 0 0 210 0 0
28, Kalachowki . . . . . Opened from 1st 176 0 0O
29. Kalbadevi .. ™00 o 1,500 0 0
0. Khoja Street . 656 0 0 66 0 0
81. Lady Hardinge Road . . . . 40 0 0 40 0 0
31. Lady Jamshedji Road . . 110 0 o0 65 0 0
33, Malhav Bagh . | Opened from 15th | 275 0 0
June, 11286,
34 Mahim . . . 126 0 0 140 0 0
35, Malabar ii'il] . . . . Government Build- G_m'cmment Build-
$6. Mandvi . . 8 50 0 0 | ™10 0 0
37. Masjid L .o 2 0 0 0220 00
38. Matunga . . . . 60 0 0 5 0 0
89. Mazguon ) ., . 22% 0 0 296 0 0
49, Mumbadevi . . ., 184 4 4 184 4 4
41. New Nagpsda . 50 0 0 50 0 0
42. Parbbadevt e 60 0 0 8 0 0
43. Parel . . . . . . 526 0 0 700 0 0
44, Princoss Dock . . . R 46 8 0 46 8 O
45, Remwadi . , , , | 499 0 0 49 0 @
48. Seccretariat . . . . . | Government Build- | Government Bufld-
47. 8. V.Prew . . . a . "8 4 0 0 . 60 0 0
48. Bhroff Mahajan . . . . . . Rent free. Rent free.
49. Sion .. 1112 0 “2 0 0
50. Bewri e, . 38 70 311 0
El. 8. C Court . . . s S . | Government Build. | Government Build-
8% Tardeo C e e e 125 0 0 " 126 0 0
68. Thakurdwar . . , . | , 110 0 © 110 0 O

® Owing to'the closing of the departmental Telegraph Office at M 1jid and the conversion of
the Masjid 5. O, into s C. 8, O,

1
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Btatement showing the monthly rent paid for each of the post office buildings in the
town and island of Bm%ay in December 192 and December 1986-—ocontd,

Name of the Office, Rent iri Blz’:ember. Rent mlg;g?mber,

Rs. a. 2 Rs. a. 2.,

64, Umarkbadi . . . 800 0 O 300 .0 O
B5. Victoria Gardens . . . 110 0 © 110 0 0
56, Wadala . . . . . 16 8 0 26 00
57. Warli . . .o 21 9 0 | 48 5 0
68. Khar . . Ope:‘;nglu “';f‘l‘({;lzﬂ‘ls‘tj: 50O 0 0
Total . 7,486 4 4 l 10,888 9 4

Mr. Jamnadas M. Mehta: So far as (¢) is concerned, I refer to Mandvi
and Kalbadevi. Is it true that the rents now paid are 250 per cent. more
and 875 per cent. more than they used to be in former years, namely,
that Government are now paying Rs. 1,250 where they were paying Rs. 500
per month in the case of Mandvi and are now paying Rs. 1,500 where
they were paying Rs. 400 in the case of Kalbadevi Post Office?

8ir Ganen Roy: I do not find anything in the records of the case to con-
firm what the Honourable Member Ea_s said about the rents of the building,
but anyhow, I shall look into the matter.

Mr. N. M. Joshi: May I ask, Sir, whether Government will make a
very searching inquiry into the increase of remts in the post offices of
Bombady in view of the fact that the post offices have paid increased rents
while in the city of Bombay the rents are going down? Ag far as my
knowledge goes, the total amount of . . . .

Mr. President: Order, order. The Honourable Member has already
put the question and he is not entitled to introdue# arguments.

8ir Ganen Roy: The matter has been very carefully considered.

Mr. N. M. Joshi: May I ask, Sir, whether the Government of India
have made searching inquiries into the fact as to why the rent of the
post office at Kalbadevi should have been Rs. 1,600 when the rent in
1924 was only Rs. 400?

The Honourable Sir Bhupendra Nath Mitra: In the case of the
Kalbadevi post office, tenders were called for and the present rent is the
cheapest we were called upon to pay. The Honourable Member's assump-
tion that rents in Bombay have gone down in recent years is, we under-
stand, not wholly correct. We consulted the local authorities, and the
authorities of the Bombay Mumc:p_ality' gaid that that statement was not
wholly correct, and that, though in cértain parts of the city rents hed
gone down, there were other parts in which rents had really gone up.
As regards the Kalbadevi Post Office, if my Honourable friend will refer
to the reply slready given by Sir Ganen Roy he will find that tenders
were actually called for in regard to the new post office building rented.

c 2
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Mr, Jamnadas M. Mehta: Who is the officer in the Bombay Municipality
through whom the Honourable Member has received information that the
rents in Bombay are not going down? Evidently the gentleman is nct
living in Bombay.

The Honourable Sir Bhupendra Nath Mitra: The gentleman is living
in Bombay. I said that he was a responsible authority of the Bombay
Municipality.

Mr. A. Rangaswam| Iyengar: May I know what the Honourable Mem-
ber meant by saying that tenders were called :for in respect of houses to
be rented? What is the process? I could not quite follow.

The Honocurable Sir Bhupendra Nath Mitra: An advertisement is issued
in the papers that the Post Office wants to hire a building in a particular
locality with a certain amount of accommodation and people tender for it
and the house which is the cheapest is rented.

. Mr. N. M. Joshi: May I ask again whether in view of the fact that
the post cffice is paying much more rent than it should or than & was
paying betore the Government will make a searching enquiry into this
matter? May I also suggest that, in view of the fact that the Postal
Department is considered to be a very honest department, the Government
gshould make a very impartial enquiry into the matter? :

The Honourable 8ir Bhupendra Nath Mitra: Enquiry has already been
made, but if it will satisfy my Honourable friend, I shall have another
enquiry made.

Mr. A. Rangaswami Iyengar: The Honourable Member told us that
advertisements are published asking people to let their houses and tha}
is the tender system. I want to know how the tender is dealt when a
oumber of people offer houses in a particular locality (An Honourable
Membet: ‘‘Different localities’')—in different localities of the same size
and with the same accommodation?  What are the data upon which
these tenders are serutinised and what are the data upon which the rent
is fixed ?

The Honourable 8ir Bhupendra Nath Mitra: I said a particular locality.
If we want a building for a post office in Kalbadevi there is no use in a
man in Mohim offering his house. (Laughter.)

Bir Walter Willgon: In view of the great increases in rent are Govern-
ment congidering 1he advisability or otherwise of introducing measures for
the Yaxation of uncarped increments?

Mr. Jamnadas M. Mehta: Does the Honourable Member admit that the
‘rents for the Mandvi and Kalbadevi offices have gone up from Rs. 500 to
Rs. 1,250 and from Rs. 400 to Rs. 1,500 respectively? And is it not &
fact that rents in Bombay have not gone up at all?

« The Hoaourable Sir Bhupendra Nath Mitra: I know that is the position
iin regard to the Kalbadevi post office building and the answer is that it
“wag not poggible Yo get another building on a lower rental in spite of the
issue of the advertisement.

Mr. A. Rangaswam! Iyengar: What theri_ was the tender called for if
it was the same house that was wanted ?
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Lowness or THE DoMe axp Leveu or THE CounciL House.

. 248, *Maulvi Mubammad Yakub: (a) Are Government aware that the
dome of the Central Library in the new Legislative buildings is from the
cutside very disproportionate to the size of the building?

(b) Will the Government be pleased to state which of the ancient build-
ings in India has got such a disproportionate dome from which the inspir-
ation of this dome was drawn?

(c) Will the Government be pleased to state what the significanee is of’
eonstructing the Legislative buildings in New Delhi on a lower Ievel thant
the Government of India Secretariat?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The archi.-
tectural feature which symbolises the Unity of the Three Chambers is the
circular colonnade and not the inner Dome, which in the Architect’s designr
was not intended to be seen from outside the building, but only within the~
courts, and which will cease to be seen from outside the building when
Yhe attic wall has been built.

(c) The necessity for the construction of a separate Council House of
the present magnitude could not be anticipated when the Central Buildings
were designed, and no space was accordingly provided for it cn ‘the great
plateau built on the out crop of rock. The need for the building arose on
the introduction of the constitutional reforms in 1920-21 and there was
then no other raised site available near the Central Buildings. '

Mr. A. Rangaswami Iyengar: Are we to take it that there is no signifi-
cance in putting this dome lower?

The Halourable Sir Bhupendra Nath Mitra: None.

THE LAND ACQUISITION (AMENDMENT) BILL.

Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): I rise to move for leave to introduce a Bill to amend the Land
Acquisition. Act, 1894, for certain purposes. In the usual statement
accompnnying the Bill T have fully stated my objects and reasons; but in
a few sentences I will throw some further light upon the amendments
which I seek to bring about by this Bill,

I may, first of all, assure the House that the Bill is conceived in an
entirely constructive spirit. The Land Acquisition Act is a necessity and
I take it as a settled fact, but in my view a number of amendments can
be carried out in-the Act, especially from the point of view of Yhe owners
who are unfortunately deprived of their land by compulsion. In my view
a thread of imperfections runs from end to end of the Act, and I will
just indicate the main heads of my amendments only Yo disclose the policy
which underlies the Bill. .

First of all, I want by my Bill to impose certain restrictions upon the
powers and discretion of the executive Government in the matter of
acquisition of land, for, in my opinion, Government sometimes wn-
necessarily ‘go into fantastic schemes of land acquisition. I need nob |
here refer to the case of the Back Bay Reclamation, because it is acquisi-
tion of land under water. But I take it that the sea has already had its
own. revegge upon the Bombay Government by bringing it seriously into
disrepute. And, as for the compensation that the ses would require, it
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vgoulc'f be compensation in specie and in kind and not money compensa-
tion, and I am sure the sea will help itself to some compensation a8 a
matter of course by encroaching upon other shores within the realms of
the Bombay Presidency. But that apart. Then the Government often
launches upon industrial schemes and acquires very large acreages of land
in the name of industrial development. I have in my mind the Amber-
nath Development Scheme, and I believe I am right in saying that lots
of acres have been acquired when there was, really no necessity for it,
and at present quite a lot of area is remaining idle in the hands of Govern-
ment, being undisposed of. Then the case about industrisl development
to be carried out by the Tata Company is obvious. Had it not been for
B recent very strong agitation against reckless acquisition of land, I
believe by this time all the slopes of the Bayadri mountains would have
been in the hands of the Tata Company for what they may or may not
like to do with them. I have also in mind cases of acquisition for ruilway
companies, for I find that Government unnecessarily commit themselves
sometimes by entering into agreements with railway companies, promising
to acquire land for them when the railway compsanies really ought to shift
for themselves and acquire land by paying proper compensation to the
‘parties by private arrangement. And these restrictions upon the powers
and discretion of Government I seek to accomplish, firstly, by subjecting
the discretion of Government to a more thorough and substantial judicial
inquiry into the purpose of aoquisition. In that respect I want the notices,
‘private and public, to be more thorough and more adequate, so that even
people who are not directly interested in the acquisition of land may appear
before the tribunal and point out to Government that the purpose of
acquisition is not really bona fide public purpose and that the land is
being unnecessarily acquired. Them I want %Yo introduce by this Bill &
radical change into the machinery for fixing the amount of compensation
as well as the nature of the compensation, and I propose to substitute
private arbitration for the present procedure of fixing compensation first
by an award given by a land acquisition officer and sybsequently by refer-
ence to the District Court, which procedure is, in my opinion, quite unsatis-
factory. I want to introduce this change because I find that arbitration
was in vogue and was accepted by Government in the old Land Acquisi-
tion Acts up to 1870 and I do not know under what influences Government
removed that machinery fromm Yhe Act and substituted the present pro-
12 Noox cedure. To my mind that procedure by private arbitration is a

*  very satisfactory procedure, and, in evidence of that, I may state
that the procedure still obtains under the Bombay District Municipal Act,
so far as urban areas are concerned. If any land in urban areas is to be
acquired, the municipalities are driven to the necessity of acquiring the
land by private arbitration, and I do not see that rural land is more
valuable than urban land so far as acquisition is concerned. If muniei-
palities must go to the trouble and expense of getting land under the
procedure of private arbitration, T do not quite see why land in rural aress
should not he similarly acquired by private arbitration also. The great
advantage of the procedure T am proposing is that it first of all saves all
further litigation by way of appeal and reference. At present we see that
litigation goes up even to the Privy Council and involves a lot of cost.
But. if land is acquired by private arbitration, then it is practically a
registered consent decree and it saves all further litigation. As regards
the costs, they may be nothing to Government but they are certainly very
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ruinous to private parties, and if there are any Government pleaders here
present as members they will bear me out when I say that the costs in
soquisition cases are the secret pocket out of which the life savings of
Government pleaders sometimes come. Then I want to make the compen-
sation to be given to private owners more equitable than it at present is.
That I want to achieve, first of all, by imposing an obligation to give com-
pensation in kind and in specie in certain cases. Thus, for example, if people
are depmived of tenements it is certainly equitable that cther tenements
should be found for them before the unfortunate people are evicted. Then
I want to enlarge the scope of loss and damage to be considered in calcu-
la¥ing compensation. Here of course the loss and damage is to be taken
in the legal sense, but its scope can be equitably enlarged so that these
matters may be taken into consideration in calculating the amount of com-
pensation. And lastly I want also to compel the parties, whether Govern-
ment or private, in whose behalf or for whose benefit the land is acquired,
to acquire the remaining land which is injuriously affected by the acquisi-
tion of the more important portions. It will be readily seen that if out of a
given area the Government or other parties acquire the important portions,
the owmner really will not know what to do with the section remaining
undisposed of. It is only equitable, therefore, if the best portions are
acquired the party acquiring it should also be compelled to acquire the
remaining portion, thus disposing ©f the whole plot and saving the owner
the trouble and possible loss of trying to dispose of the balance left over.
Then it is also equitable that corporations and public bodies should be
prohibited from msaking a trade of land acquisition snd augment-
ing their revemues by & profiteering sort of arrangement. This
‘Government are =always prepared to do for corporations and cor-
porations are likely to go in for more land than they reajly
require for their purposes, letting out the remaining land on a profiteering
‘basis in order to make the financial ends of their schemes meet somehow,
"Then there is one important point, and that is about the restoration of the
land which has been excessively acquired and remains undisposed of in
the hands of Government or the party for whom the land has been
soquired. What is to-be done with regard to this land? The man who is
deprived of it has of course the first equitable claim to get back possession
of that land, and therefore I want to impose a legal obligation upon
Government to have the claim of the owner considered first Yo any land which
may remain undisposed of after a certain definite time. Then generally I
want to deprive this land acquisition business of its technical character,
technical in the judicial and.engineering sense. Here I would quote
high authority on this point, namely, S8ir Norman Macleod, who, as Pre-
sident of the Tribunal, had, I believe, a lot to do with regard to land
acquisition in Bombay. In the first place he says:

“ The questions which must necessarily most often arise hefore the courts are
those connected with the dppraisement of the compensation to be awarded to the

-owner whose land is being compulsorily acquired, and it must be admitted that a
court of law is a most unsuitable forum for the decision of such questions.’

And with regard to the téchnical arbitrators, engineering surveyors and

helpers, he says:

"« Land valuation is never much more than guess work but the margin of ‘error
is ar more likely to increase than decreadh with the attempt to arrive at an accurate
‘solution by means of elaboraie reasonming.’

If that is the judgment upon the assistance rendered by engineering
surveyore and helpers it is perfectly right, I think, to try and get it out
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of the hands of the technical arbitrators, and I have already stated that
I want also to take it qut of the hands of a court of law. Thus I want
to make this business as little technical as possible from the judicial and
engineering point of view, and, in my opinion, the best way to accom-
plish this is to set up the old machinery of private arbitration which still
obtains within the areas of district municipalities in my own province at
any rate. The machinery of private arbitration amounts, as I have stated,
to a consent decree which stops all further litigation and ocsts and gives
the owner the satisfaction of having helped himself to justice by appointing
arbitrators at whose hands he gets the award. These are three manifest
advantages. I hope, 1 have made out my claim before this House that
the Bill is conceived entirely in a oonstructive spirit. It contains some
very useful amendments and I hope the House will give me leave to
introduce this Bill and ultimately help me also to carry out some of the
amendments.

Mr, President: The question is:

*“ That leave be given to introduce a Bill to amend the Land Acquisition Act,
1884, for certain purposes.”

The motion was adopted.

Mr, N. O. Kelkar: Sir, I introduce the Bill.

Mr. President: Perhaps I might as well remind Honourable Members
that we have already established a convention in this House that motions
for leave to introduce Bills are not to be opposed, and therefore: Members
will bear that in mind in making their speeches at this stage.

R .

THE INDIAN REGISTRATION (AMENDMENT) BILL,

Mr. 0. Duraiswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, I rise to move for leave to introduce a
Bill further to amend the Indian Registration Act, 1908.

The Statement of Objeots and Reasons annexed to this Bill has dealt
elaborately with the circumstances under which the amendments are sought.
to be introduced in the Registration Act. B8ir, I beg leave to move it.

The motion was adopted.
Mr. 0. Duraiswamy Alyangar: Bir, I introduce the Bill,

THE INDIAN PENAL CODE (AMENDMENT) BILL.

(AMeNpMENT OF SECTION 141.)

Sir Harl 8ingh Gour (Central Provinces Hindi-Divisions: N*n-Muham-
madan): 8ir, I beg to move for leave to introduce a Bill further to amend
the -Indian Penal Code.

fn the Btatement of Objects and Beasons appended to my Bill and, i
the notes on clauses I have set out at some length the object I have i
view in asking for leave to introduce this Bill. 8ir, I ask for leave.

The motion was adopted.

Sir Harl Singh Gour: Bir, I introduce the Bill.



THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

(AMENDMENT oF SEecTioN 80.)

Mr. 0. Duraiswamy Alyangar (Madras ceded districts and Chittoor:,
Non-Muhammadan Rural): Sir, I move for leave to introduce a Bill further
to amend the Code of Civil Procedure, 1908. The objects and reasons are.
stated in the Statement appended to the Bill.

The motion was adopted.

Mr, 0. Duraiswamy Alyangar: Sir, I introduce the Bill.

THE INDIAN SUCCESSION (AMENDMENT) BILL.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham- .
madan Rural): Sir, T move for leave to introduce a Bill to amend the
Indian Succession Act, 1925. The reasons and the objects for which I

seek to introduce this Bill are given in the written Statement of Objects
and Reasons which I have appended to the Bill. T beg, Bir, for leave:
to introduce the Bill.

The motion was adopted.

Maulvi Muhammad Yakub: Sir, I introduce the Bill.

THE INLAND STEAM-VESSELS (AMENDMENT) BILL.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir,.
I beg to move for leave to introduce a Bill further to amend the Inland

Steam-vessels Act, 1917. The scope and object of this Bill are fully
explained in the Statement of Objects and Reasons.

The motion was adopted.

Mr, K, 0. Neogy: Sir, 1 introduce the Bill.

THE INDIAN LAW REPORTS BILL.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Mubham-.
madan Rural): Sir, I beg to move for leave to introduce & Bill to regulate

and improve the Law Reports. The objects are given, Bir, in the State-
ment appended to the Bill. .

The motion was adopted.
Maulvi Muhammad Yakub: Sir, I introduce the Bill.

THE INDIAN MERCHANDISE MARKS (AMENDMENT) BILL.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rursl): Sir,,
I beg to move for leave to introduce a Bill further to amend the Indian
Merchandise Marks Act, 1889. The scope and object of the Bill are tu!lg
explained in the Statement of Objects and Reasons,

The motion was adopted.
(* 867 ).
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Mr. K, 0. Neogy: Sir, I introduce the Bill,

THE HINDU CHILD MARRIAGE BILL.

Ral Sahib M. Harbilas Sarda (Ajmer-Merwara: General): Bir, I move
“for leave to introduce a Bill to regulate marriages of children amongst the
Hindus. The object of the Bill is fully explmned in the Statement of
“Objects and Beasons attached to the Bill.

The Honourable 8ir Alexander Muddiman (Home Member): Bir,
I do not desire to break the aonvention that Bills should not be opposed
«at the introduction stage, but this is a Bill of a very peculiar character
which requires the sanction qf the Governor General. All that I wish to
-say is that, on behalf of the Government, I shall oppose any other motion
after motion for introduction, other than & motion for circulation.

Mr, President: The question I have fo put is:

“ That leave be given t¢ introduce a Bill to regulate marriages of children amongst
ithe Hindus.”

. The motion was a_dopted.
.Rai Sahlb M. Harbilag Sarda: Sir, I introduce the Bill.

‘THE INTEREST BILL.

"Maulvi Muhammad Yakub (Rohilkund snd Kumaon Divisions: Muham-
smadan Rural): Sir, I move for leave to ihtroduce a Bill-to limit the interest
«charged on loans of various kinds in British India and to bring the law in
«onformity to the needs of the people. The reasons for which I seek to
introduce this Bill are given in the Statement of Objects and Reasons.

1 move the motion, Sir.

‘The motion was adopted.
Mzulvl Muhammad Yakub: Sir, I introduce the Bill.

v

THE SOCIETIES REGISTRATION (AMENDMENT) BILL.

Mr, N, 0. Kelkar (Bombay Oentral Division: Non-Muhammadan Rural) :
‘Bir, I move for leave to introduce s Bill further to amend the Societies
Registration Act, 1860, for certain purposes. The reasons and objests are
stated sufficiently in the Statement appended to the Bill. T ask for leave,

"The motfion was adopted.
“Mr, W. 0. Kelkar: Sir, I introduce the BilL - ¢



THE CRIMINAL LAW REPEALING AND AMENDING BILL.

8ir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham.
anadsn): BSir, I beg to move for leave to introduce. . . . .

Mr. President: Order, order. The Hionourable Member is too late for
that motion. He must come to item No. 25.

Sir Hari Bingh Gour: Sir, I beg to move:

* That the Bill to repeal and amend certain provisions of the Indian Criminal
Law Amendment Act, IOOS, arrd the Code of Criminal Procedure, 1868, be. taken into

<gongideration,”’

The Honourable Sir Alexaider Muddiman (Home Member): Bir,
on u point of order, the Bill not having been introduced, this motion cannot
be made. )

8ir Hari Singh Gour: Sir, may I explain myself. I had just gone out
to get a book necessary for the purpose of introducing this Bill. On a
very similar occasion in the last Assembly the Honourable the Home Mem-
ber happened to have gone out, and Sir Frederick Whyte allowed him to
introduce the Bill out of its turn, and I ask you, 8ir, to exercise the same
discretion in my favour. I went out for the purpose of preparing myself
with chapter and verse which will enable the House to give me leave to
introduce the Bill. Thie thing was delayed, and I knew my turn was
coming, and therefore, I ran up for it. I was almost ih time, and you
will find, Sir, I was only about a minute late when I came back to the
House. I therefore ask you, Bir, to allow me to introduce this Bill,

The Honourable Sir Alexander Muddiman: Sir, I have no desire to take
8 harsh view of the situation, but I do point out that the convention we
have established is that Bills should be allowed to be introduced on the
understanding that Members do not put down a second motion on the
same day. That is the point. My Honourable friend has put down a
second motion. If you, in vour discretion, Sir, are pleased to allow him
the grace of introducing his Bill, T trust that you will not allow him to,
move & second motion on the same day. On these terms, I am willing
that this Bill should be introduced.

Bir Harl 8ingh Gour: Sir, I am perfectly prepared to give the Honour-
-able Member this undertaking that, if I am given leave to introduce this
Bill, I shall be quite prepared to allow the second motion to stand ad-
journed, provided I am allowed to make a statement that I formally intro-
duce it; and then if the Honourable Member or any other Member wants
time and moves for adjournment, I shall not oppose it.

Mr. President: The convention, according to the Home Member, is that
motions for leave to introduce Bills are not to be opposed, with this resarva-
tion' that any Honourable Member who moves for leave to introduce a Bill
‘will not put down further motions on the same Bill on the same day.
‘The Honoyrable Member is entitled to put down further motions on any
other day—the next non-official day. If he accepts that position, the Chair
will allow” him to move for Jeave to introduce his Bill.

(%69 )
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8ir Harl Singh Gour: Sir, I agree td it.* 8ir, I.beg to move-for leave:
to introduce a -Bill to repeal and amend eertain provisions of the Indisn
Criminal Law Amendment Agt, 1908, and the Code of Criminal Procedure,.
1808. . . - L - . .

Honourable Members “who were Members of the last Assembly willi
remember that a similar' motion for the repeal of Part .II of the Criminal
Law Amendment Act of 1908 stood in my name and was passed by this.
House by an overwhelming majority. At that time eveh the nominated -
Hononurable \Members of this House asked the Government whether they
were prepared to modify the provisions of Part-1I so as to give the High
Court some disgretion and jurisdiction for the purpose of enabling them
to revise .orders issued by the Governor. General in Council or the Local’
Government and I understood the spokesman on behalf of Government.
to say that that was & separate question and would be decided if and’
when it was brought $o_their notice- 8ir, I have taken ddvantage of the
suggestion then made i the course of the discussions of my previous Bill
to modify the prowisiong of my presént Bill, and the purpose of it is to
give the High Court jurisdiction to revise orders passed by the Governor
General in Council and tinder the Devolution Rules by the Léeal Govern-.
ment. That is the first part of my Bilh. Honourable Members will also-
remember that, in the report of the Repressive T.aws Committee,. it was:
suggested—I do not use stronger language than that—it was suggested that-
the repressive laws should be repealed, and, on a motion to- that effect-
moved. by an Honourable Member*in this House, several objections were-
taken to the wholesale repeal of the repressivé’ laws. The most weighty-
of them all was that there were certain foreigners, that the influx of foreign- .
ers in this country required the us® of these exscutive poweré. I have coliv.
sidered, Sir, that objection of the Gowernment and ‘it is in view of the
objection of the Government that 1 have moved for the addition of certain:
words in the Habeas Corpus section of the Code of Criminal Procedure,
The object of it is that, while the Government will retain the power of’
excluding foreigners and non-British subjects, they will not possess the-
same power as regards British subjects, who will be gubject to the provis.
sions of the Habeas Corpus Act as enacted in the Code of Criminal Pro-
cedure. In the result, therefore, Bir, mv Bill is a modified Bill which-

_takes note of every reasonable objection that has been raised by Goverg-
ment to the wholesale repeal of the regulgtions and the other repressive:
lnws and to the repeal of Part IT of the. Criminal Law Amendment Act.
T flatter mvself, Bir, with the belief that the Honourable the Home-
Member and those responsible far laying down the policy of the Govern-
ment will meet me on this oceasion by supporting my measure, if and
when it comes up for further consideration. For the present I ask for
leave to introduce my Bill. '

Mr. President: Motion moved:

*“ That leave be given to introducs a Bill to.repeal and amend certain provisions
'::if the Indi:n Criminal Law Amendment Act, 1008, and the Code of Criminpal Proce-
ure,

The motion was adopted.

Sir Harl Singh Gour: Bir, T introduce the Bill,
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Mr. President: The next item on the.paper is a motion by Mr. Ranga-
sswami Iyengar for'leave to smend the Standing Orders of the Legislative
_Assembly in the follgwing manner: '

¥ 1. To sub-ordler (2) of Btanding Order 4 the following further proviso be added,
mamely : . ’

‘ Provided nlso that where Bills of which notjces of motigms for leave to intro-
duce hd&ve been given, have been printed and circulated to the memberp.
no fresh motice.shall be necessary and such Bills shall have precedence in
the order in which ths{ stood on the last agends of the previous session
aver ather Bills of which notice may have been given.' .

2. In Standing Order 6 for the words * Governor General ”’ the words .'-"".Bmident
wr the decision of the Assembly whenever it deems it necesspry '’ be substituted.

. 3. Standing Order 7 be renumberd as 7 (7) gnd to {be said Btandirig Order the
following sub-orderh he added, namely : v

"“(8) On days not. previously appropriated for the transaction of Government
‘business, non-official business not disposed of on the days allotted therefor,
. may be transacted in accordance with such aganda as may be settled by
. the President. R
(3) On days when Government .busitigss terminates drlier than 4 p.M., pending
non-official business may be tyamsacted in accordance with the agenda that
. . may be sejtled by the President for the remainder of that day.
(8) Whenever non-officia} business "set ‘down for any day is undisposed of, the
- President ‘may adjourn the business of that day to be transacted on a day
not already wullotted for Government business.’
4. In sub-order () of Standing Order 8 for the word ‘‘five’” the word ‘‘ten” ba

‘substituted:

. '5. In Standing Order 9 after the words “‘subsequent day”, the words “allotted for
the disposal of non-official business of ihq same class" be inserted.

o
6. In Standing Ofder 14: .
(1) in sq{l;»ordar (2) after the word “‘resblution’ the word “‘question” be inserted ;
an

R .

(2) after sub-order (2) the follawing sub-order be inserted, namely :

t(3) Al ?qtﬁons that ‘have been admitted shall he replied to by the member

* to whom are addressed as to matters of fact or information asked

for, unless the President in the exertise of his discretion decides to the
contrary.' i

" 9To sub-orde. (I) of Btanding Order 24, the following proviso be added,

5 usjme]y: ' L '

"'Prq\vidsd also that the Assembly may by a previous vote decide to continue
the debate up to 7 2.’ o . '

o 8. In sub-order- (#) fiv) of Btanding Order 20 after the word ‘'heads’ the words
and except in so far as their discharge of public duties is concerned’” be inserted.

9. After clausé (f) of the proviso to Standing Order 31, the following be inserted
namely : e '

‘(g) 8 motion must not anticipate .any qﬁel‘tion, subatantially identical with the
one which has been appointed for consideration for a specific day or with
reference to which a notice of motion has been previously given,

Ezplm;:as'llo:.-f—Notim ﬂ?l'_ ]re;nlgtiuns which have not obtained a place in, the

audot for non-official bu#iness on any particular d hall not deem
notices of motions in this behalf.’ v e be ed

10. In sub-order (8) of Standing Order 32 the words “and if the motion i
:f“: mnioflciawe?‘:{uer. 1Jt)h« m;mb;r of the Government to whose depnrt;:a::o :].;g

er relates s ave the right of speakin hether he i i
the debatesor not) after the mo%rer has repliotf“{wbeeun:iited. hes proviously spoken  in

o 871 )
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11. After BStanding Order 73 the following new Btanding Order be inserted,.
Yamely :

«73-A. All non-official -business not included under questions, Bills, resolutions,
adjournment motions or the budget shall be ght up by motions of
which not less than three days notice shall be given.’

12. For Standing ‘Order 74 the following be substituted, namely :

‘74 (1) Motions involving communications from the Assembly to the Governor

General on his ad or message or on any subject of public interest,
_;hnll lla;la inade by formal address after motion made and carried in the
ssembly.

(8) All such communications shali be made through the President.’”

I now ask whether any Member has any objection to leave being given
to Mr. Rangaswami Lyengar. As no Member objects, 1 intimate that

leave is granted.

House not committed to Principles of Amendments on Motion for
Reference to Select Commitice.

The Honourable Sir Alexander Muddiman (Home Member): Before
Mr. Rangaswami Iyengar moves that the draft amendments be referred to
a Select Committee, I would ecrave, Sir, your ruling on a point of order.
What will this reference to Seleet Committee involve? I desire to make
it perfectly plain that, if it involves any acceptance of any of these rules in
principle which will prevent my subsequently contesting it in the full
House, then I shall have to adopt a. different method to the one which I
shall adopt in the other event. If it involves no question of my being
debarred from any kind of objection’ to the terms of the amendments, I
shall not raise any opposition at this stage.-

Sir Harl 8ingh Gour (Central Provinces Hindi Divisions: Nun-
Muhammadan): May I point out, Bir, that, ever since the constitution of
this Assembly, there have been sevcral rulings given by your predecessor
to the effect that, whenever a Bill or a motion is referred to a Select
Committee, the House stands committed to its principle, and that no
reference to a Select Committee is possible unless the House previously
signifies its assent to the principle of g Bill. The Honourable the Home
Member will bear me out. '

Mr. President: The Honourable Member from Nagpur forgete the
ruling of my predecessor that, when a motion that the proposed samend-
ments to Standing Orders be referred to a Select Committee is aceepted by
the House, it does not commit the House to the principle involved in any
of those amendments. It is no doubt true that, when a motion to refer a
Bill to a Sclect Commiftes is accepted by the House, the House stands
committed to the principle of that Bill. But, when a motion that amend-
ments to Standing Orders be referred to a Select Committee is accepted
by the House, it does not tommit the House to any principle of any of
those amendments.

. * (At this stage Mr. 8. Srinivasa Iyengar stood up to speak.)
Mr. President: What is it?

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
T want to ask a question.

Mr, President: Is it on & point of order?
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Mr. 8. Srinivasa Iyengar: I want to ask whether the House cannot
vote -against any amendments made by a Select Committee- Supposing:
a Bill 18 passed. . . . .

Mr. President: There is no question of a Bill-in this case.

Mr. 8. Srinivasa Iyengar: I am not dealing with this. You say, refer-
ring to ordinary Bills . '

Mr. President: It has already been ruled, times out of number, that,
when a Bill is referred to Select Committee, the House stands committed
to the principle of that Bill. '

Sir Hari 8ingh Gour: I beg to enquire if, in the case of the reference
of amendments to Standing Orders to a Select Committee, the House is-
not committed to the principles of those amendments, to what is this
House then committed?

'Mr, President: To nothing except that the Standing Orders in question
require some amendments. WHat those amendments should be is to be
enquired into and reported upon by the Select Committee. This House
is not to usurp the functions of the Select Committee.

8ir Hari Singh Gour: May I
Mr. President: Ordcr, order.
8ir Harl Singh Gour: I wish to ask a question.

‘T wish to ask whether it would be possible for the Select Committea
to introduce and report to this House amendments entirely at variance
with tho amendments referred to it.

Mr. Pregident: It is not necessary to give any ruling on the question
now.

Mr. A. Rangaswami lyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): In view of the ruling that you have given on the Honour-
able Sir Alexander Muddiman’s question, I do not think I shall be justi-
fied in taking up the time of the House by discussing the principles of the
asmendments, and as the House is going to have an opportunity of dis-
.cussing very fully the principles of these amendments when they emerge
from.Beleet Committee, I simply make my motion.

Mr. ‘President: The question is that the proposed amendments be
referred to a Belect Committee.

The motion was adopted.

Mr. President: Mr. C. Dursiswamy Aiyangar has a motion for leave to
amend the Standing Orders of the Legislative Assembly in the following
manner : :

“1. For sub-order (1) of Standing Order 4 the following be substituted, namely ;

‘(1) All pending notices shall be carried over to the pending list of business
for the next session.

2. To Standing Order 16, the following proviso be added, namely :

‘Provided that when the President resolves to disallow a question he shall
o previous to such dissllowance give an opportunity to the member !pnttinq
the gquestion to show cause why his question should not be disallowed..
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.. & In sub-order (I) of Btanding Order 32 for the first sentence the following: be
.-substituted, namely :-

‘As soon as & motion is made the President shall call upon members who have
given notices of sibstantial amendments to move or not the amendments
and thereupon other members may speak on the motion and the amend-
ments in such order as the President may call upon them.’

4. In sub-order (3) of Btanding Order 32, the words from '‘and if" to ‘‘replied”
Jbe omitted.
5. In Standing Order 39, to sub-order (2) the Tollowing clause be added, namely :-
‘(c) or if the member in charge moves that the Bill be circulated for the
" purpose of eliciting opinions thereon, any member may move as an
amendment that the: Bill be referred to a select committes or be taken
into consideration.’ .
*6. To Btanaing Order 53, the following be added, namely :
‘In respect of any of the points so referred for reconsideration any mémber
may move an amendment in the ssme manner as amendments to the Bill
are moved.’ : *
7. In sub-order (2) of Btanding Order 54, after the words ‘‘such day" the words
**“and in such order on the list of business’’ be inserted.
8. In sub-order (£) of Btanding Order 56, for the words ‘'shall be & member’’ the
words ‘‘and the mover shall be members’” be substituted.

9. In sub-order (2) of .Btanding Order 61, for the word ‘‘withdrawn' the words
" *'not moved’ be substituted and ::%o following be added at the end, namely :—

‘This shall not prevent any other member in whose name the same resolution
stands from moving when he geta his turn.'
10. In sub-order (2) of BStanding Order-T0, the words ‘‘has been disallowed under
the rules or these standing orders or’’ be omitted..
11, In Standing Order 72, for the words ‘‘to be comsidered” the words '‘taken
.for consideration'' be substituted. .
12. To Standing Order 74, the following sub-order be added, namely :

‘Communications from the Governor General to the Assembly shsll be made
by s written message through the President or, informally through a
member .of the Government.’

13. After Btanding Order 74, the follc.)wing new standing order be inserted,
. namely :
‘74-A. Any message of the Governor General to the Assembly may be made
the subject-matter .of an address by the Assembly to the Governor
General under Standing Order 74.’

14. The following new standing orders be inserted, namely :

‘1. All resolutions of the Governor General or the Governor General in Council
involving an expenditure not provided for in the current budget shall
be communicatéd to the Assembly at least fifteen days before imourrin
the expenditure” if the Assembly is in session then and at the nex
sitting of ; the Assembly “in -other cases. ' '

On such communication 4o the 'Assembly it shall be competent for any member
of the "Aesembly to bring a motion on two days' notice.’

"“2 In voting of grants, any member may move that the demands be taken

. in a particular order for discussion and on taking the sense of the
Assembly on such & motion the demands shall be put in the order
which has been so assented:to '.”

Mr. President: Has any Member any objection to leave being granted

"tto Mr. Duraiswamy Aiyangar?
As no Meniber objects, I intimate that leave is granted.
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Mr. 0. Duralswamy Aiyangar: Sir, I move that the proposed amend-
ments be referred to a Select Committee.

The motion was adopted.

Mr. President: Perhaps it will be convenient if both these sets of
amendments are referred to the same Select Committee. With your
consent, therefore, I announce that one Select Committee will bg appoint-
ed to deal with both sets of amendments.

Election of Select Committee on Amendments to Standing Orders.

Mr, President: I have to announce that nominations for the Select
Committee on the amendments of Standing Orders will be received up to
12 Noon on Saturday, the 5th February, and the election, if necessary, will
be held in this Chamber on Tuesday the 8th February. Under Standing
Order 568(2) the Committee will be composed of the President, the Deputy
President and seven members elected by the single transferable vote.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 2nd February 1927.
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